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In the matter of:
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VERSUS
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, AT NEW DELHI

LA. NO. cervecenncnn. Da2Y
in
0O.A. No 610/2023

In the matter of:

SUGANDHA
...... APPLICANT
VERSUS

MINISTRY OF ROAD TRANSPORT & HIGHWAYS
............. RESPONDENT

APPLICATION FOR PERMISSION FOR_EXTENSION OF
TIME FOR FILING THE FINAL REPORT IN COMPLIANCE
OF ORDER DATED 09.10.2023 PASSED BY THIS HON’BLE
TRIBUNAL in O.A. No 610/2023, (ALONG WITH COPY OF
INTERIM REPORT)

Most Respectfully Sheweth:

1. That the instant Original Application filed by the Applicant
relates to the issue of construction of four-lane highway by

NHAI from Kiratpur to Manali and Pathankot to Mandi in flood

prone area close to the Beas river.

2. That this Hon’ble Tribunal vide order dated 09.10.2023 in the
Original Application constituted a Joint Committee and directed

as follows:-
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“..2...Therefore, on the limited issue relating to construction on
the flood plain area, we deem it proper to call for a report from a
Joint Committee comprising of the Executive Engineer, In-charge
of NHAIL Officer deputed by Member Secretary, CPCB and the
Member Secretary, HPPCB. The Member Secretary, HPPCB will
act as a nodal agency. The Committee will examine theissue and
submit the report before the Registrar General of this Tribunal
within eight weeks by e-mail at judicial-ngt@gov.in preferably in
the form of searchable PDF/OCR Support PDF and not in the

Jorm of image PDE If found necessary, the matter may be listed
Jor the Tribunal for consideration.

..3..The Original Application is accordingly disposed of...”

A True copy of Order dated 09.10.2023 is marked and annexed
herewith as Annexure P-1. (Pages to X <4 )

3. That in compliance of the above directions of this Hon’ble
Tribunal the first meeting of the Joint Committee was convened
by the Member Secretary, HPSPCB on 01.11.2023 in which
officials of NHAI, CPCB and HPSPCB were present. During the
meeting, various issues to be addressed during the site visits were

deliberated upon by the Committee.

4, That the Regional Officer, Mandi, HPSPCB (nominated as the
‘Nodal Officer’) was asked to arrange the required documents
from the concerned agencies/stakeholders such as NHAI,
Municipal  bodies, Meteorological department, [&PH
Department/Jal Shakti Vibhag, Forest Department etc.

5. That in this matter, an Interim Report has been submitted by the
Nodal Officer wherein, it is apprised that at present two sections

of the Highway in question i.e. Kiratpur to Nerchowk and
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Nerchowk to Pandoh have been visited & verified by the Joint
Committee; whereas other two sections i.e. Pandoh to Takoli and
Takoli to Kullu are yet to be visited by the Joint Committee. A
copy of the interim report is annexed herewith and is marked as

Annexure P-2. (Pages 3 to o3 ).

. That it has been further apprised that the Joint Committee

requires atleast three months to complete the inspections of the
remaining sections of the National Highway. Also, that the
requisite details/information pertaining to the matter is awaited
from various quarters including the executing agency i.e. NHAI,

which is causing delay in finalisation of the Report.

. That for timely compliance of the directions passed by this

Hon’ble Tribunal various reminders were sent to the concerned
quarters by the Nodal Officer from time to time (reminders are

enclosed with the interim report).

. That all efforts are being made by the Applicant to comply with

the orders of this Hon’ble Tribunal.

. Thus, in view of the above, it is requested that time extension of

for a period of atleast three-four months to file the Final report
may be granted, as the view point of all the Committee members,
other stakeholders and requisite details/information need to be
considered for submission of final report of the Joint Committee.

Moreover, it is humbly submitted that appropriate directions may
be issued to the members of the committee (especially to the
executing agency i.e. NHAI) to extend full cooperation and to
complete the inspections expeditiously & to supply the necessary

documents timely.

11.That the present Application is being made bonafide and in the

interest of Justice,
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PRAYER Lf
In view of the facts and circumstances mentioned
hereinabove, it is most humbly prayed that this Hon’ble

Tribunal may be pleased to:-

a. Extend the time for filing the final report in
compliance of order dated 09.10.2023 by a period of
atleast four months;

b. Issue appropriate directions to the members of the
committee (especially to the executing agency i.e.
NHALI) to extend full cooperation and to complete the
inspections expeditiously & to supply the necessary
documents timely;

c. Pass any other order or directions as this Hon’ble
Tribunal may deem fit and proper in the facts and

circumstances of the present case.

AND FOR THIS ACT OF KINDNESS THE APPELLANT
AS INDUTY BOUND SHALL EVER PRAY.

Date: |4 ) _‘3/9,@-;\1 Filed by

New Delhi Q X &LL:

VAIBHAY SRIVASTAVA

K-6, LGF, Jan Advocate
’ gpura :
New Dejfr 110%?2 nsion
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Itern No. 01 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No.610/2023

Sugandha Applicant
Versus

Ministry of Road Transport and Highways Respondent
Date of hearing: 09.10.2023

CORAM: HON’ELE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON'BLE DR. A. SENTHIL VEL, EXPERT MEMBER

ORDER

1. This Original Application has been registered on the basis of the
letter petition sent by one Sugandha Sharma with the allegation that the
National Highways Authority of India is constructing a four-lane highway
from Kiratpur to Manali and Pathankot to Mandi in flood prone area
specially close to the Beas river. There are certain other allegations in the
letter petition like targeting existing building for demolition instead of
utilizing the effective plan etc. which are not directly relating to the issues

concerning environment.

2 Therefore, on the limited issue relating to construction on the flood
plain area, we deem it proper to call for a report from a joint Committee
comprising of the Executive Engineer, In-charge of NHAI, Officer deputed
by Member Secretary, CPCB and the Member Secretary, HPPCB. The
Member Secretary, HPPCB will act as a nodal agency. The Committee will
examine the issue and submit the report before the Registrar General of
this Tribunal within eight weeks by e-mail at judicial-nguegoy.in

preferably in the form of searchable PDF/ OCR Support PDF and not in
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the form of Image PDF. If found necessary, the matter may be listed for

the Court for consideration.

3. The Original Application is accordingly disposed of.

Prakash Shrivastava, CP

Dr. A, SenthilVel. EM
October 09, 2023
QOriginal Application No.610/2023
5N
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INTERIM REPORT F
in Compliance of Orders dated 09.10.2023 of Hon’ble NGT
in O.A. NO. 619/2023 titled
Sugandha v/s. Ministry of Road Transport & Highways

1. Background:
The matter is related to an application filed before Hon’ble NGT, wherein it was alleged that the
National Highways Authority of India NHAI is constructing a four-lane highway from Kiratpur
to Manali and Pathankot to Mandi in flood prone area especially close to the Beas River.
It was also observed by Hon'ble NGT that ... There are certain other allegations in the leter
petition like wargeting existing building for demolition instead of wtilizing the effective plan ele.
which are not directly relating to the issues concerning environment. ...
[n this matter, the Honble National Green Tribunal vide order dated 09/10/2023 (Copy enclosed
us Annexure-I) directed as under:
"2... Therefore, on the limited issue relating to construction on the flood plain
area, we deem it proper to call for a report from a joint Committee comprising of
the Executive Engineer, In-charge of NHAIL Officer deputed by Member Secretary,
CPCB and the Member Secretary, HPPCB. The Member Secretary, HPPCB will act
as a nodal agencey. The Committee will examine the issue and submit the report
before the Registrar General of this Tribunal within eight weeks by e-muail at
judicial-ngt @ vov.in..."

2. Compliance of the order dated 09/10/2023 of Hon’ble National Green Tribunal:

2.1. Constitution of the Joint Committee:

In compliance of the afore-mentioned directions of Hon ble NGT. the Jaint Comnuitice has heen
constituied comprising of the lollowing members:

i. Dr Narender Sharma. Scientist ‘I". Central Pollution Control Board. Regional
Directororate. Chandigarh (Member nominated by Member Sceretary CPCB )
. Sh. Vikas Surjewala GM Tech. cum Project Direclor NHAT PIU Mandi. Disit. Kangra
iii.  Sh. Varun Chari. Project Director NHAIL, PIU Mandi, Distt. Mandi.
iv.  Er. Awl Parmar, HPPCB, Regional Officer. Mandi (Nominated as Nodal Oflicer by
Member Secretary, HPPCB, Shimla.

2.2, First meeting of the Joint Committee:-

The lirst meeting of the Joint Committee wus convened on 01.11.2023 under the Chairmanship
of the Member Secretary HPSPCB in which other officials off HPPCB und NHAI were also
present (Attendance Sheet of the meeting 1s enclosed as Annexure-1I}.

During the lirst meeting various issues o be addressed during the site visits were deliberated
upon so as to arrive at the conclusions including but not limited to the following:-
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. To check the alignment and deviation from the planned alignment (if any) of the already

constructed Kiratpur Manali and Pathankot to Mandi sections of the NH.

. The HFL (Highest Flood Levels) to be taken into consideration while preparing DPR and

executing the project and to check actual construction (if any and in case) in the visible HFL
line. The list of details/documents required from NHAI was shared with the representatives ol
NHAL

The members were also requested to provide the list of additional documents required, if any.
1o examine and conclude if the Highway has been constructed on llood plain area, as directed
by Tlon’ble National Green Tribunal. In this regard, the Nodal Officer nominated by the
Member Sceretary, HPPCB was requested to wrange the (ollowing documents [rom
concerned agencies. in addition (o the documents requested (tom NHAL

i) Wilth relerence to the letter of MC Mandi to NHAI (attached with the Originul

Application by the Applicant), it appears that various place were visited by MC team
indicating breach ol HFL (Highest Flood Levels) and thereby requesting amendment
in DPR.
*| Therefore, such spots along with Geo-coordinate of the places/spots under relerence
has been sought from the Commissioner. M.C Mandi vide this office letter no. 2513-
15, dated 08.02.2024, the same has not received. Accordingly, & reminder letter 1o
M.C Mandi has been issued vide this office letter no. 2539-41, dated 15.02.2024 50
that team could also cover these spots during site visits. (Copies of letters enclosed as
Annexure-111).

i) During the meeting. the officers/representatives of NHAI also mentioned that root
cause analysis has also been done by various teams:agencies ol NHAT and the Swte
Government,

*[Minutes of Meetings (MoM s)/Reports of all such mectings has been sought from
The Project Director, PIU, Mandi, Distl. Mandi vide Lhis ollice leter no. 2499-2501.
dated 08.02.2024. the information is awaited. (Copy enclosed as Annexure-1V)].

i) As per "Report On Prevention and Control of Pollution in River Beas: A Revised
Action Plan for Rejuvenation of River Beas. Districts- Kullu, Mandi. Hamirpur &
Kangra {1 IP)" submitted in compliance to the [lon ble National Green I'mbunal (NG
order dated 20th September, 2018 and 19th December, 2018, 08th April. 2019 in the
matter of OA No. 673 of 2018, by HPPCB. the [ollowing waus one ol the action point
with deadline ol 31 July, 2019:"Checking encroachment in flood plain zone of
River Beas along with notifving flood plain zone along the stretch of River Beas.
IP&H Department Forest Department State Government 3 st July, 20197

“*The status of implementation of this action point as on date s as under:
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S. Action Plan for Agency Status
No. Rejuvenation of Responsible for
River Beas Execution of
Task . i

(c) | Plantation/afforesta Forest Copy of the Status report received from
tion in Flood Plain Department DFO Mandi enclosed us Annexure V.,
Zone.

(d) | Checking Jal Shakti Marking of flood plain zone of River Beus
cncroachment  in | Vibhaag & Forest | was done during 2{15-16 based uwpon the
flood plain zone ol Department HFL of that time. The marks were shown
River Beas along to officials of revenue department  [or
with notilying further marking their record. However.
flood plain  zone marking of llood zone as per recent HFL
along the stretch of created in lust monsoon has not yet done.
River Beus. Copy enclosed as Annexure-VI !

2.3. Site Visit by the Joint Committee: The site under relerence (Highway I'rom Kiratpur to
Pandoh) covering two Sections of the Highway i.e. Section 1: Kiratpur to Nerchowk and Secuon
2: Nerchowk to Pandoh, were visited by the Joint Commitee on 28 12 2023 The
petitioner/applicant Ms Sugandha Sharma was alse informed about the schedule ol the juint
inspection vide HPPCB letter no. No. /Mandi/EE/ (OA No. 610/2023)/2023-2288-92 Dated
27.12.2023, however, Sh. Birbal attended the joint inspection on her behall.

The Joint Committee was assisted by various officers of HPPCB & NHAIL The Auendance sheel
of the same is enclosed as Annexure-VII. During the joint inspection. the joint commitlee
carried out inspection of the section of the under construction stretch of the NH mainly where the
alignment is in close proximity to River Beas ahead ol Mandi town. The HFL data (Highest
Floud Levels) ol River Beas was sought from various authorilics; however na data was made

available to the cammitice. The replies received from various authorities are tabulated as below:

S. No Name of Department Reply |
l. The Commissioner, Municipal | No HFL data available |
Carporation Mandi o
2. The Exccutive Engineer. Jal | Marking ol [lood plain zone of River Beas was |
Shukti Vibhaag Mandi done during 2015-16 based upon the HFL of that
time. The marks were shown to oflicials of
revenue department for [further marking their
record. However, marking ol flood zone as pcrl
recent HFL crealed in last monsoon has not et |
dune. !
3. Tehsildar, Tehsil. Sadar. Disit. | Reply awaited.
Mandi
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24. Tindings/observations based on the site visit and examination of the documents

provided by NHAI:-
2.4.1 : About the Highway under reference:

NHAI is developing the Kiratpur -Manali section of NEH-21from 02 lanes to 04 lanes. The
project road is an important connectivity route lowards Leh- Ladakh. NH-21 also connects
Chandigarh and tourist destination Manali, The project road is being built forl91.00 km total
[ength and Rs. 674) Cr (approx.) as Civil Cost. This includes 13 Nos. ol tunncls, bypasses, 41
major bridges of span 60 m to 675 m (including both completed and under construction).

Initially the Environmental Clearance was obtained for widening and improvement ol existing
two lane o four lune of Kiratpur to Bilaspur Section NH-21 in the state ol Punjab and Himachal
Pradesh issued by MOEF, GOl vide letter dated 21.03.2013 (Copy enclosed as Annexure-VIII).

Environmental Clearance was also obtained for widening and improvement ol existing
carriageway to 274 lane of Bilaspur to Ner chowk Section of NH-21 from Km 134500 10 K.,
186.500 in the state of Himachal Pradesh issued by MOEF. GOI vide letter dated 21.03.2013
(Copy enclosed as Annexure-1X).

The remaining NH sections does not require any Environmental Clearance as its fulls under
ambit of exempted provisions of MOEFCC. GOI Notification §.0. 25359, dated 22.08.20]35.
paragraph < i.e.” Al Higinvay projects are exempted up to 100 km from line of control or horder subgect
to comphance of Stundurd Operating Procedure notified in this regard from time jo e ™ the commitice
has recommended that expansion of National Highways projects up to 100 Kms involving
additional right of wav or land acquisition up o 40 nus on existing alignments aid 60 s on
readigninents or bypasses may be exempied from the preview of the notificanon "(Copy enclosed
as Annexure-X).

The National Highway streteh from Kiratpur to Manali Four Lane Project has been divided into
3 packages: the delail of the same is as under:

% Section 1, Kiratpur — Nerchowk

& Scction 2, Nerchowk — Pandoh

& Section 3, Pandoh — Taloli

& Section 4, Takoli — Kullu

& Section 5, Kullu — Manali

The similar details for the Highway from Pathankot to Mandi has been sought from The Project
Director National Highway. PIU Palampur. Tehsil. Palampur. Distt. Mandi vide this otfice letter
no. 2505-07. dated 08.02.2024 and the reply is awaited. (Copy enclosed as Annexure X1).
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24.2 GEOGRAPHICAL LOCATION OF THE NII ALIGNMENT

The alignment of the Kiraipur Manali section partly falls in the state of Punjab and
majorly falls in the state of Himachal Pradesh. The alignment [alls in the calchment of
River Sutlej (catchment of Gobind Sagar Lake/Reservoir) till Sundernagar in Distt Manch
and therealier entirely in the catchment of River Beas till Manali.

The NH wraverses along the Gobind Sagar Lake near Bilaspur town and along the River
Beus starting from Maundi town till Manali.

The Pathankot- Mandi stretch ol the under construction highway falls entirely in the
catchment of River Beas but the alignment of this NH is in the proximily of River Beas
only near Mandi Town for less than a km.

2.4.3. CONSTRUCTION AND OPERATIONAL STATUS

% Section ILKiratpur — Ner Chowk

The construction work of NH section {rom Kiratpur to Ner Chowk is completed and sume
is operational.

Total 05 Nos. of Tunnels [alls in this stretch and all are fully operational.

Only few Km. of this sections running along the Backwater/ Gobind Sagar Reservoir in
Bilaspur District near Bilaspur town however the linished road level (FRL) is adequately
at very high than designed HFL. The requisite information has heen sought from The
Project Director. PIU, Mandi. Distt. Mundi vide this oflice letter no. 2499-2501, dated
08.02.2024 and the information is awaited. (As already enclosed as Annexure 1V)

The Alignment crosses the Gobind Sagar Reservoir /7 River Sutlej at 03 places where
bridges with well foundations has been provided. The Finished Road Level (FRL) ol road
where it is running along the river stream/’ backwater, is about 05-07 meters wbove the
HFL and also the offset is very [ar distance from the water body at all places. The
alignment is adequately away {rom the water body and above the HFL in this stretch. The
requisite information regarding distance of the ulignment from water body has been
sought from The Project Director. PIU. Mandi, Distt. Mandi vide this olfice letter no.
24992501, dated 08.02.2024 and the information is awaited. (As already enclosed as

Annexure IV)
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Alignment of the Highway — Kiratpur Ner Chowk Section
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Tunnels — Kiratpur Ner Chowk Section

J i T3y !
B I e | auaT r‘f
a TICT o * PR
S f@ ! R RANL /* R
> - HAMIRPUR ey -+
- l~l:1rmr;:n.1r_;fr £ “Mandikm 5% SRR
lypass 1 208 NH 154 . 3agH ) +
YP AMIT 3 S Ree, s S :
. ,r ““‘:ﬂ. A / . N&._\ 4L- Nerchowk Pandoh
frvic 3 g o W g Y N {NH-03,154)
. “:3 L3 _(.‘q\inr Feons - .
AT ;E;L;h,‘_ ' Ner Chowk
- LAL . - “Tem 190 NH-03
R R Lo T
L Nz I r‘“f & \"--— 4L~ Sundernagar
Rt e ~ . Bypass {NH-154)

~ . 4L- Kiratpur Nerchowk LG e

o (NH-03, 154, 205) ‘

kY N LE—] - e
e

-

. .
Nauni Chowk * e -

shAKDPUR Sﬂ_hlil -—

Kirotpur km

0 NH-205 +:2L+PS/aL-Shalugimt .

Nauni Chowk (1)

Strech of (M4 lane from Kiratpur to Ner Chowk has been completed and is operational as

highlighted in Red



o Section 2, Nerchowlk — Pandoh
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e The NH starts from Nagchala RD 19(L00 till Jawahar Navodaya Vidyalaya at Pandoh in

Distt Mandi. RD 211.0335. As per latest slatus report submitted by the Project
Authorities, 76 % works have been completed, the break up is as under —

75 % Road works. Tunnel (bypass Mandi town) (Lining) 98 %, Tunnel Earth Work 100
%. the Structure Works (Bridges)- 62 %

The stretch is having 02 no. Twin tunnels, thus the stretch is entirely in the catchment of

River Beas and Suketi (tributary of Beas River). Approximately hall of alignment is in
close proximity to River Beas in the said section. The FRL of road where it is running
along the river stream is above the HFL at adequately height at per IRC/ MoRTH
Specilications. The details regarding HFL and the height of the alignment has been
sought [rom The Project Director. PIU, Mandi. Distt. Mandi vide this ollice letter no.
2499-2501, dated 08.02.2024. the information is awaited. (Already  enclosed s

Annexure I'V)
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& Section 3,Pandoh — Takoli (PT): , é‘

As per details provided by NHATL

o The NH starts from Kainchi Mor, Pandoh RD 216+290.000 till RD 309.345 Near Manali
Bridge. Presently. 93% (PT}. 100 %( TK) &100 %( KM) works have been completed
respeclively.

o 04 Nos. (Twin Tunnel). 02 Nos. (Single Tube Tunnel) &01 Nos. (Existing Single Tube
Tunnel) falls under this stretch out of which 02 Nos. (Twin Tunnel). O Nos. (Single

Tube} (Due to landslides at portal, presently, closed temporarily lor restoration work of
slopes)& 01 Nos. (Existing Single Tube Tunnel) are operational and balance are under
construction.

o Maujority of road stretch under this section running along the River Beas whole stretch is
in the catchment of River Beas but nowhere in very close proximity o the HIFL. FRL of
road is adequately at high than HFL. The alignment crosses the river Beas at three plives
r.e. Jia. Ramshilla and Manali where Bridges has been desianed at sale designed HFL as
per IRC MoRTH Specification.

e This stretch is yet to visited and verified by the Joint Committee.
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NH existing alignment with new overhead carriageway Tunnel Portals near Aut
near Larji Power Housed protection woerks towards River Beas
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Tunnel Portals with overhead carringe way & existing old alignment g1 ground level
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The stretch from Pandoeh to Manali is complete as highlighted in Red.

& Section 4, Talkoli — Isullu

As per details provided by NHAIL

The NH start From Aut Village RD 236+285 10 Kullu RD 264975 with Towd length of
the project is 28.690 Km. the projects already completled and under maintenance period
from 12 July 2022. The Completion Certificate already issued By Authority Engineer 1o
Contractor on dated 29.03.2023.

o The whole stretch is in the catchment of River Beus but nowhere in very close Proximity
to the HFL. And cross the River Beas Right bank to Left at RID 249500 with Major
Bridge and also crossing the River Parvati at Rd 255+300.

o This streteh is yet to vistted and verified by the JToint Committec.



NH secetion from Aut to Isulio



& Section 5, Kullu — Manali q.
|

As per details provided by NHAI:

o The NH starts from Kullu Ramshilla RD 272+000 (0 Manali RD 309+345. As per the
latest status of the project. the project Highway is under Operation & Maintenance
period and was completed on 20.11.2019.

o This stretch is yet to visited and veriflied by the Joint Committec.

e S R UL

i ik “’ e 3 o ;":‘ ~_;_’U'-I-- P -~ .
- ) 0 Rl P A BEE

NI section rom Kullu to Manali



3. SITE VISIT BY COMMITTEE: ZO

It is submitted that the two no. sections Kiratpur to Ner chowk and Ner chowk to Pandoh have

been visited by the Joint commiltee, the details related to various observations made during the

inspection and the as submitted by the Project Authorities are as under:

i L

Latiude. 31702022

Longiude 76963328

Ecvatign I7EI3E49m

ABFUREY, 7 dm

Tm? 222021115 S . —

Metw. idand: 04 na. G100 X paiihl e,

Joint Inspection of the Kiratpur-Manali four lane Streteh

The following i~ the summary ol key observations made during the visit of the Joint Committee

ta Kiratpur to Pundoh Section ol the National Highway:-

2
.

. The alignment of the NH which is in close proximity to River Beas is mainly observed [rom

Mandi town. Here the NH traverses along the river Beas on one side and hills on the other
The said stretch is along the valley and the existing alignment has been widened. It is
pertinent 1o highlight that only the existing alignment is being widened and that owards the
hill side by cutting and ulso raised the road level at various locations (wherever required). The
details regarding the cutting width and height (o be raised has been sought from the Project
Director. PIU, Mundi, Distt. Mandi vide this olfice letter no. 2499-2501, dated 08.02.2024,
the information is awaited. (As already enclosed as Annexure [V)

A part new alignment in the said streweh is through tunnels (04 no o v wnnels, 2Nos,
Single Tube Tunnel.)

Due 1o the recent unprecedented rainfall and flash {loods most previous HI'L levels have been
exceeded  breached. The iformation in this regard has been sought {rom The Project
Director. PIU. Mandi. Dist. Mandi vide this oflice letter no. 2499-2501, dated 08.02.2024,
the information is awaited. (As tlready enclosed as Annexure V). Durng the recent Toods
in the monsoon scason of 2023, a part of existing NH was flooded near Hanogi mata temple,
However already addressing the issue. the said strelch has not been widened and has been
bypassed by twin tube tunnels, The HEL vs. Highway level data hus been sought from The
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Project Director. PIU, Mandi, Distt. Mandi vide this oflice letter no. 2499-2501, dated
08.02.2024, the information is awaited.(As already enclosed as Annexure IV)

D.mm"utl Strech Strech nl old .1l|"nmLut helore Noading & {I.mmuu its same focation

The Commiitee also intends to highlight that the monsoon rains during the monsoon
season of 2023 were unprecedented und the number of cloud burst and (lash tlood
incidents have also been unprecedented.

Due 1o this unprecedented rainfall and cloudburst incidences the existing HFLs have been
breached at most locations and the as per the reply submitied by Eaecutive Lngineer. Jul
Shakti Vibhaag latest HFLs are stll to be demarcated by the concerned agencies{As
already enclosed as Annexure Vi)

As per the official account of HP IMD Department = In wotal. Himachal Pradesh

experienced a 20% surplus in rainfall for the vear 2023, receiving an actual scasonul
ainfall of 884.8mm against the normal 734.4mm. The rinfall data ol the last
monsoon scason of 2022-23 and 2023-24 has been sought from The Director.
Meteorological Centre. Indian Meteorological Department. Shimla Mandi. Diswe NMands
vide this office letter no. 2502-04. dated 08.02.2024, the information is awaited. (Copy
enclosed as Annexure XI1I)

The monsoon season, characterized by crratic and concentrated rainfall, broke a 75-vear

record. However. this surplus rainlall came at a cost, with the state grappling with 168
landslides, 52 cloudbursts, and 72 flash floods. resulting in significant [oss ol life and

aroperly P #BHP-Mer-department-monsoon-report )
property | !
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R. Buhs in high flood in Kullu Town

Damage to the NH in Kullu Disul

e L s

Road Undercutting in Floods Damupe to NI doe to Floods

& As per the submissions made by the NHAL it has been reported that at places where the NEL
has been diumaged during the recent monsoon season. in majorits of cases the damaged is due
to excessive undercutiing by flooding along the banks. The second most eritival Tactn Tor the
damage w the NFHs has been {lash floods in seasonal nallahs due to cloud bursts or excessive
rins. Large number of nallahs meet River Beus and cross the NH.



Flash lNood in a Nallah erossing the NH near Pandoh Same nallah with boulders accumulated due to [Tash

u.

1

11.

14

floods as observed by the commitice

Submission has been made by the NHAI that the proposed alignment and the final
alignment was shared with the district administration and no dispute or objechion has
been raised by the administration till date clearly indicating that the construction has been
carried out in the acquired & approved ROW only. The Submission made by NHAL 15
enclosed as Annexure-XIII.

In reference to the extensive damage to the NH during the monsoons, @ Commiltee vide
Notification No. Rev-DMC-F(¢) -2/2023-Monsoon-L dated 27.07.2023 was constituted
to visit certain areas - habitations vulnerable to lNooding in future. The minutes of the
Meeting of the said committee are enclosed as Annexure-XIV.

The discharge ol water [rom various dams on River Beas and its butaries viz, Parbani
stage L Malana HEP, Sainj HEP, Larji dam & Pandoh reservoir is also suspected 1o
have enhanced peak floods and the breach ol existing HFLS. However any conclusive
study in the matier is required.

The report of such committee in Mandi Distt is enclosed as per Annexure-XV.

The NHAL has submitted that the Finished Road Level (FRL) has been designed and
exccuied at stipulated height above from High Flood Level (HEL)Y as per the provisions of
relevani IRC (Indian Road Congress) guidelines and NMORTH (Ministry o Road
Transport & Highways) specifications and that no deviation has been reported on the
executed alignment from the initially approved alignment. The copy of the submission
made by the NHAT is enclosed as Annexure-XVIL

In reference o the proposed project of the Pathankot Mandi NH up gradation it has been
submitted by the NHAT that all the construction shall be carrted out within the acquired
widih ol lund and above the HFL of the river. It has been lurther clantied that m the
nstant case, the petitioner’s art gallery shall be around (06-08 meters below the FRL
{Finished road Level) of the proposed new alignment. Also. the River Beas at this
location 15 about 08 meters below the existing NH adjoming to the pettioner’s art gallery.
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n view of the above, it is submitied that for submitting the final report. the Joint
commillee requires a period of al least three months to complete the inspections of the
remaining packages of the alignment. Also, the requisite details/information is aw aited from
various quarlers, as mentioned above in detail. It is submitted that the view points of all the
commitice members, other stakeholders and information/requisite details to be provided by
them need to be considered before submission of final report of the joint commitice before
the Hon’ble National Green Tribunal. Y

Regional Otficer (Nodal Officer)

~cum Environmental Engineer,

HP State Pollution Contivl Board.
Mandi, H.P.
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Item No. 01 Court No. |

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No.610/2023

Sugandha Applicant
Versus

Ministry of Road Transport and Highways Respondent
Date of hearing: 09.10.2023

CORAM: HON'BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON'BLE DR. A, SENTHIL VEL, EXPERT MEMEER

ORDER

1. This Original Application has been registered on the basis of the
letter perition sent by one Sugandha Sharma with the allegation that the
National Highways Authority of India is constructing a four-lane highway
from Kiratpur to Manali and Pathankot to Mandi in flood prone area
specially close to the Beas river. There are certain other allegations in the
letter peution like targeiing existing building for demuolinon msicad ol
utilizing the effective plan etc. which are not directly relating to the issues

concerning environment,

2. Therefore, on the limited issue relating to construction on the flood
plain area, we deem it proper to call for a report from a joint Committee
comprising of the Executive Engineer, In-charge of NHAIL Olficer deputed
by Member Secretary, CPCB and the Member Secrerary, HPPCRB. The
Member Secretary, HPPCB will act as a nodal agency. The Commitiee will
examine the issue and submit the report before the Registrar General of
this Tribunal within eight weeks by e-maill al judical-ngte govan

preferably in the form of searchable PDF/ OCR Support PDF and not in
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the form of Image PDF. If found necessary, the matter may be listed for

the Court for consideration.

3. The Original Application is accordingly dispased of.

Prakash Shrivastava, CP

Dr. A. SenthilVel, EM
Qciocber 09, 2023
Original Application No.610/2023
SN
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- - H.P. STATE POLLUTION CONTROL BOARD

29

Pthe L&
?‘:‘"‘:&; &u'l

. | Regional Office Mandi, 15 Floor, Legend Building, Opp. - Dev .
T Bhoomi Hyundai, VPO Gutkar, Tehsil Balh, District Mand: S
i Contaci No. 01905-246220 Email: pcbromanditigmail.com =

—isE K,

No. PCB/RO Mandi/0.A no. 610/2023 - 2539-41 Date:

15.02.,2024

Tao
The Commissioner,

Municipal Corporation,
Mandi, Distt. Mandi.

Subject: Compliance of order dated 09.10.2023 passed by the Hon'ble NGT in OA No.
610/2023 titled Sugandha v/s Ministry of Road Transport and Highways:
regarding.

Sir,

Iindly refer to vour olfice ietter no. 12337, dated 1.2.02.2024 reganding sulweat
mentioned above. In this context, as advised the desired information regarding Sr. no. (01 has been saught
[rom The Tehsildar, Sadar however the information reged. Sr. no. 02 could nol be extracted irom revernue
papers/tatimas as supplied by you.

Alsa as requested earlier vide letter no. 2513-15, dated 08.02.2024 regarding the
submission made to The Praject Direcior NHAI regarding amendment in present alignment DPE in view
ol serious threats to the public life and property the Geo-coordinate of the places/spots under reference
has not been provided.

It 18 hereby once again requested to provide the requisite detals along withi Gien
coordinate of the places/spois under reference, so that the team could also cover these spots durmg "L
site visis to be conducted.

Yours faithfully,

ATUL
PARMAR

Atul Parmar
Regional Officer
HPPCB Mandi

Copy to:
1. The Member Secretary, HP State Pollution Conirol Board Shimla for favor of kind mlormanion please.
2. Sh, Narender Sharma, Scientist F & Director. Central Pollution Conitrol Buoard, Regional Director ae
Chandigarh for faver of kind nformation please.
ATUL )
PARMAR

Atul Parmar
Regional Officer
HPPCB Mandi
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; . H.P. STATE POLLUTION CONTROL BOARD it
'ﬂ\ Remonal Office Mandi, 19 Floor, Legend Building, Opp. - ey
T Bhoomi Hyundai, VPO Gutkar, Tehsil Bath, District Mandi
VI 1 Contact No. 01905-2:16220 Email’ pehramandig gmail.com
No. PCB/RO Mandi/0.A no. 610/2023- 0.5 )3 -/% Date: 08.02.2024
To - - -

The Comimssioner,
Mumacaipal Corporation,
Mand: Disii Mandi.

Subject: Compliance of order dated 09.10.2023 passed by the Hon'ble NGT in OA No.
610/2023 titled Sugandha v/s Ministry of Road Transport and Highways:

regarding.

In contimuation to this office letter no. 2143-45, dated 11.12.2023 regarding subject
mentioned above vide which the following details were sought
1. Details of Encroachments in Beas River Stretch in the area under your jurisdiction,

2 Details of HFL under the aren of vour jurisdiction.

-

The said details have not been recewed tll date, Also a request letter vide your office
letter nn 54326, dated 22.07.2023 was sent io The Praject Director NHAL PIU Palampur 10 amend the
present alignment/DPR 10 view of serious threats to the public life and property. Hence, it 15 hereby once
apain requested to provide the requisite details through refurnable email within two days wr.t 5r. na. | &
2 as mentioned above along with Geo-coordinate af the places/spots under releremnce, so that team coutd
itlso cover these spois dunng sie VIsits.

Yours faithfully,
143 elet g
ATUL By Alus
FAMLNAR
PARMARare zizaures
AL LN LN
Atul Parmar
Environmental Engineer,
HPPCEB Mandi
) Copy to:
W

1. The Member Secretary, HP State Pollution Control Board Shimia for favor of kind information please.
2. Sh. Narender Sharma, Scientist F & Director, Central Pollution Control Board, Regional Directarate
Chandigarh for favor of kind information please.
ATUL e
PARMAR®", 0
Atul Parmar

Environmental Englueer,
HPPCE Mandi
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H.P. STATE POLLUTION CONTROL BOARD 3'

Contact No. 01905-246220 Email: pcbhromandiagmail.com

. g _-{f)gp/ Date: 08.02.2024

To
The Project Director
Nanonal Highway Authority of India (NHAIL
PlU-Gutkar, Distt. Mandi.

Subjeet: Compliance of order dated 09.10.2023 passed by the Hon'ble NGT in 0. A No.
610/2023 titled Sugandha v/s Ministry of Road Transport and Highways:
regarding.

Sir,

This 1s 1n reference to the Joint inspecuon report to be subrmitted to Hon'hle National

Green Tribunal in O A in OA No. 61072023 titled Sugandha v/s Ministry of Road Transport and Highways
in this context, the following informauon related to varnous submussions/discussions dunng the
mectings/inspecuons related to four lane alignment periaining to your jurisdiction 1s required for

compilation of the report:

L.

=~

Minutes of Mectings (MoMs)/Reports of all such meetings where the root cause analysis has also
been done by various teams/agencies of NHAI and State Government.

Please incorporate values/MNumbers jusufying that due to the recent unprecedented nunfall and
ifash floods mast previous HFL levels have been exceeded / breached”.

Kiratpur to Nerchowk Section

The numerical data which clearly cstablish that the finished road levels (FRL) in Bilaspur District
are adequately designed and are ai very high than designed HFL,

Please incorporate the values justifying thai the FRL of road where it is runming along the fver
stream/ backwater, is about 05-07 meters above the HFL and also the oflset is very far disiance
from the water body at all places.

Please justify through numerical values that the alignment is adequately away from the water
body and above the HFL in this stretch.

NERCHQWK to Pandoh Section:

Please provide the value/numbers of the locations where alignment is in close proximity to River
Beas 1n the said section.

Please p.rcmdc the values/numbers regarding FRL of road where it 15 running along the nver
stream, is above the HFL at adequately height as per IRC/ MoRTH Specificativns.

The data/locations where the breach of the casting HFL levels during the unprecedented ramnfall
and cloudburst incidences,
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As submitted during inspecton, onlv the exisung alignment 1s heing widened and that also
towwards the hll side by cutung and the road levels has alse heen rinsed a1 vanous Iocations
Please provide the data regarding the road te be widened as well as the detal regardimg the

locations where road levels have been raised.

Pandoh to Aut Scction:

Please provide HFL vs Highwav level where a part of existing NH was flooded near hanogi mata

iemple.
Kuilu to Manali Section:

The lmghway was completely washed away at 11 locations from kullu to Manah out of which all
the I locations have been restored for traffic flow, Please provide the HFL vs Highway level at all
these 11 locations

It 15 requesied that the above said information may be provided within (wo davs

through returnable cmail, please

Yours [aithfully,

ATUL fuuermenis

PARMAR o0
Atul Parmar
Environmental Engineer,
HPPCB Mandi

Copy to:

1.

The Member Secretary, HP State Pollution Control Board Shimla for favor of kind nformation
plrase.

Sh. Narender Sharma, Scienust F & Director, Central Polluuon Control Board, Regional
Directorate Chandigarh for favor of kind information please.

ATUL e

PARMARS %

Atul Parmar

Environmental Engineer,

HPPCE Mandi
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TS YU S0 PUUE A PPPUPTP PP
H.P Forest Department.

Dated Mandi the/ ']‘7 A - -?) /Lr—~ -

/v
Dy. Conservator of Forests, /:" .’ ",':/-/C' -
Mandi Forest Division, Mandi. T
g / ;) ﬁ-
. ﬁjf‘ /'-;_*"’ !

#The Environmental Engineer,

HPSPCB Mandi, Regional Office Manrth_’/
1st Floor, Legend Building, Opp. Dev Bhumi
Hyundai, VPO Gutkar Tehsil Balh Distt. Mandi HF

Regarding action plan prepared in OA No.673/2018
in the matter of news item published in ‘The Hindu’
Authored by Sh. Jacob Koshy titled “More river
stretches are now critically polluted: CPCB”.

Kindly refer to vour office letter PCB/R.O NMND/O.n

NO. 673/2018/2023- dated 02.02.2024 on the subject cited above

2.

In this connection, it is submitted that in order to

e OA No. 67372018 passed by the Honble NGT, this division has raised
plantation in the flood plain zone during the period as desired. Th:
information to this effect is enclosed herewith for information and further
necessary action at your end please.

| Encls:- As Above,

\ AV
Dy. Conservator of Forests,
Mandi Forest Division, Mand ..
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Detail of Plantation/ a forestation in Flood Plain Zone for the period 2019-20 and 2020-21 in respect of Mandi
Forest Division.

SE No.;.-ji(:ircle Division [Erige IName of Parea Areain Hac. |Year of Plantation
f "|opaso ichhan; T
o4 | Panarsa Halag C-11 512019-20 :
. A Mandi " Mandi lPanarsa | [owada 0 T - 5)2020-21 1
.3 Panarsa  |pukashu 512020.21 f
_ 4 U __ IMandi  chipance J 5[2020-21 '

Dy.CDnL‘rvat-:r of Forests,
Mandl Forrst Division, Mandi.



R
Himachal Pradesh 39’——
Jal Shakti Vibhaag
Y-l E-MND-JSV-WA-2023-24/- 17180 Dated: -1v 02 2024
The Environmental Engincer
HPSPCB Mandi
stehjecet: - Regarding Action Plan prepared in O.A no. 67372018 O, A N\«

673/2018 in the matter of news item published o - The THHINDUT

AUTIHORED BY SHRI JACOB KOSIHY titled “More river

- Stretches are now critically polluted: CPCB™.

lerence: - Your olfice letter no. PCB/R.O MNIYOA No.673 20082025
Dated 02-02-2024,

[n this context the reply ol above said information is given as under: -
— - o ,

3. ND f Action Plan for Rejuvenation of River Reply
Beus
4+ o - - - —— - - - - - = ,————— - .
N Cheching encroachment in flood plain | Marking of [lood piain sone ol River Beas v
zone ol River Beas along with notifying | Jone during 2015-16 based upon tae L1 of
lood plain zone along the stretch of | 1hay fime. The marks were shown 1o officials o
River Beas. H 1
revenue departiment tor turther marking their
“ recond. However. muarking o Hood zoie as pe
recent PRSI created e e monsoon base v
; hot been done.

['his 1s Tor your kind information and further necessary action

R
| secutive [Fneinecr.
Jal Shako P eaen.
AMandi
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[Pitendance Sheet of Joint Inspection of Joint Committee constituted by The Hon'ble NGT in OA No. 610/2023 titled a
‘f.ugandha V/s Ministry of Road Transport and Highways order dated- 09/10/2023 conducted on 28/12/2023
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fﬂndaﬁa—e Sheet of Joint Inspection of Joint Committee constituted by The Hon'ble NGT in OA No. 610/2023 titied as
r \a%dha V/s Ministry of Road Transport and Highways order dated- 09/10/2023 conducted on 28/12/2023
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Mo, 10-1 18/2011-TA 11l
Goverument of India

Ministry of Euvitconment g, Forests
(LA 11T Pivision)
Paryvas: 4o Ahgoegy
CGO Coniple . i, Hoge
Wew oolid gy e

Pat.d 710y, L S
rD N
Chief Geneia] Manager (LA), ’
National Mighways Authority of India, ciL -
G- 586, Sector 10, Dwarka
New Delhi - 110075

Subject: Environmental Cleaiance for widening and o e 40, -

iof
2-lane to 4-lane of Kiratpur-BiIaspur Section of NW.- 1| 44 the &0
of Punjab and Himachal Pradesh by M/s NHAJ- Rep,
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S L T I F netet s e R S TN A T ‘ |
e, R N T sra doaed el s - o e

vllage nesr =dasnyr WO BHaspur sl g ey e T
VR e e s aly 2 T T

r

e Mg, iy oy state o Honoekg ey, LR i R S P S .

R Y R AL PRSI P ol T TP R Lrr owhercn oL i
alaans 1 ny CUV32 Em oA Al 73200 km oanpd il g
R tralimmey Ly G T P TR T R A R T

Lo S ORIl Ry e o ) T, -
S i Seccnder e - om s A N T

., sl p R S R T by

B R T SRR S L oy

DY Sy ey Forey oo oo N I TP

e N I TN B A N T vt

CLOCT L 4 e B LR P R T X e N I T o ‘ C

LR S F PN IR SR D L T A A LT

Lol s e ermesn, . Ao Tt e,
] i ' boa gt [ t ot
[ R ; ‘
|:n V . oo b LI
P ' chess e, [ ' (RNF
'



53

39

ruprovements, 26 3us Bay 1 truck Lav DBye, § wll plara. 3 Tunnels and 3
Pedeswian cum cattle under pass. Tunnels will be constrac b cae fie bas . of
controlled blasung techniguce metaod by SATM. BUSY nunbwis o0 1oos presend i
proposed RoW 45 m however bare minimum trees shall be feled chuanmp construcere.n
of 4 lane. Total waler requirement are 4 lac Kl 80% [rom surface water and it
fromn Ground Waler. Total estimated domestic Solid waste peneration 15 1O
kg/day 3164544 Cum cutting and 3460101 Cum [illing are mvolved i the project.
100% cutting materal will be used in filling apart {rom this the project also required
810907 Mt of aggregaze, 137.053 Mt of Loulder and 117250 Kot niver sand or
vonstricnion There s Guru Gobind Singh Super Thermal Power Plaar ot Foophiaear
which 1s 25 Km away from the start point km. 73.200. However coterned authorn s
denied to provide fly ash because they have an agreement with adioning cereeont
industries. 127 families arc partially/ completely alfected and the utected familo-
will be compensaled as per NH Act. Total civil cost for project road s R~ 74 w0
Crore, addition to this environmental cost is approx Rs. 7.5 Crore and R&R cost s
Rs. 11 3% Crore. The wial cost of the project 1s Bs, 753 .9 Crore

A The abuae propasal was constdered in the 109 FAC wnec o e Lo 0w
10¥ Fehruary 2012 meluding conduct of Pulilic Heanmp Pobhe HAeanng
conduected o 29062012 at Massewal Roop Nupar Do, Hoaab cna
02 07 2012 10 hlaspur istnet, Himachal Pradesh

1 The Ikxpert Appraisal Commitlee, alicr due consideranon of the relevant
agocuments stbmitted hy the project proaponent and addiuonal clinlicat.ons
turmshed 1. response o vs vhservations, have recommended {or tho prart o
Lvrenmen al Cledarance fre the nroject. Accordingly the Ao, borele
acords necessary FEnviionmental Clearance [or the above poropect as per he
provisions of Enviromuent Impact Assessmenlt Notificetion. 2006 ana us
subscquent amendments, subject to strict complianc: ol the werans and
conrhtinns as follows.

5. SPECIFIC CONDITIONS:

Al ihe prolect wnvolves diversion ot 3402 ha of forest wand (515 o
Sanctuary and 36 312 hbe n protected forests) for which rthe
aroponent shell abran the requusite FUO The prome -0 car eaecn
e above project on the entire stretch located v -y ress L
srovided that the proponent submits an unelertaking wisle jakine
applicaton to get FC that the execution of work o o Lerest o
shall not be crted as 4 tedsen Tor prant of v e o cane s0 0l
dechned, width of the porticn uf road falling in the furest ond wl te
mantained at s existing level

(! loe proposed road passes thaoph Gobindasaaar dosse S e,

as two o decaliotes Heono pacar ciearance from cne o Steoulo

Commitice of NBWL shall be abt:xnea

(e sotunnels arc propeosed an the propesed rood wolenegy pooess
Controlled Deasting shall be carried out. Proponent snall ensure thad
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the details of wunne! shall be informed to the Welolee Goord and

Forests Authurity while applying for clearance

ICas mndicated that 8059 nos. trees [dls withan Koy, bare muiimon
of them are w be cur. Mecessary permission shall be obtaned fronn
the Competent Authority {or tree cutting. Compensatory afforestation
shall be pravided as per the norms Necessary green bell sbal be
provided on both side of the highway with proper central vorpe sl
cust provision should be made for regular mamnenance

Noise barmer and safety measures shall be provided nea: the schoul,

Rain water harvesting including oil and grease (rap shall be
provided. Water harvesung structures shall be Tooated ar overy SO
wts along the road. Vertical drain type radnwater banvesbing
structures shall be set up to munmize surface runofl foma s ot
rainwater.

R&R shall e as per the guidelines of State/Central Government
IRC pundelines shall be followed [or widening & ap pradation of road,

The responses/commitments mnade Janing pubhic hearone sl be
complied 1n letter and spirit

All the recommendativn of the EMr shall be complied 1n leiter and
spirit. All the mitigguon measures submitted m the EIA repon shall
be prepared in a matnx format and the complionee for eacl
mitigation plan shsll be submiited lo MoEl" along with haif vearly
vompliance report o MokF RO.

Green belt development shall be underlaken as sigpested o B0

The seismic nature of the area shall be taken o aoccant whele
designing the project.

The project proponent shall obtain necessary permission from e
State lrrigaton Department before drawing water trom the mer
sources for the purpose of the proposed consirucuon acuvaey

Stdewalk shall be provided aleng the bridoes

The dram shall be gt leas: | m away fromr the e 3t 1ae
vinbnankmenrt of the read adopting IRC gaidelizies

Longitudina. drains shall be provided all along the project road w
cnsure proper drainage of the area In addition, adecuate number of
Urider passaes and Cuiveris Ul A% oross daahdae st T o, Gl

~lsn be providec ‘
!
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The sohd waste generated shall be used o telusbuitatinge e boarow
41088,

For providing safely o the crossing wnimais and aveid @oad Looidents
speed breakers/rumbled strips sirall be canstructed ar th denufied
locations of the animal movements. Enough hoardings ang signages
shall also be put up [or the public and vehicles conventenes

Minimum of threc omes the number of wees to be cut shall e
pianted. It shall be ensured that the trees planterd as a part of the
afforestation shall he loaked aler by NHAL Troe plantction shall ine
of the same species/local species and survival shail be monitoes
Transplantation of trees shall be carried oul wherever pessible The
iree planiation shall be taken up on the extreme vnd of the road

Mecessary clearance from the State Governinent shall be obtamed ter
extraction nt sand {rom the rivers.

Proper sipnage shull be mstalled wr appropriate location s ter the
convernenee of the tralflc movement

The embankmentis/siapes and the slopes left alter - ocen —oal s
pravided wath vegetative turning to avord soil era=ion

The hot mix plant shall be located at least 300 min, Avag (rons
habitation and on the barren land to avoid its adverse imp.at on the
human population.

Rehabilitation and payment of compensation w the pugeci aftect
people (PAPs} shall be made as per the policy of the State
Governmendt.

Nowse barners shall be provided at appropriate ncations particilatiy
n the areas where the alignmenl passes through inhabited arcas -
as to ensure lbat the noise levels do not ercoed the presonbwed
slandards.

For road saterny. IRC pmdelnes 1 respoect ol road sipne 1S, serviee
roads, bus bays, inter-sectinis, pedes'ridng Crossinps, v St L
stricly adhered 1o

GENERAL CONDITIONS:

i)

(139

Adenuate provision  for nlrasimicture  facilitie s inchiding water
sapily. el and samitation st e enoerr e a0 et L
wotlkerns duning the constructon piaase of the ceagelt e ual ot
datnage e the cnvmronment.

Apprepriate measures mest be waken whole underabane dgona
actuvities (o avold any likely degradation of water qualily.
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Borrow sites for each quarry siles for road construction mater.al and
durnp siws musi be identified keeping in view the folowang

14] Mo cxcavalion or dumpmg on private properly is carried out
withioat writlien consent of the owner,

{b) No excavation or dumping shall be allowed on wetlands  forest
areas or other ccologeally valuable or sensitive locart.onis

(c} Excavauron wark shall be done in close consultauon wath the Sail
Conservation and Watershed Devclopment Agencies worlang in
the area. and

(d} Construction spotls including bituminous material and ather
hazardous mazerials must nol be allowed 0 contarmm te wte
courses and the dump sites for such materials must be seoured
s0 that they shall not leach into the ground walter.

The constructuon malerial shall be obtamed only from appraverd
quarnes. In case new quarties are to be opened, specilic appiovals
from the competent authority shall be obtained i this tegraged

Adequate precactions shaell be taken during tanspottalion of he
consirucuon marenal so that 11 does not affect 1lhe v ornene
adversely

Borrow pits and other scars crealed during the roud constructon
shall be properlv levelled and treated.

Adoraate fAinancial orovision most e made o ahe oot 1o
unplermen: the aforeswid saleguards.

The project praponent  will  sel up  separate  cuvitonpmnial
management cell for eilective limplementaton of the supulated
environmenta!l safeguards under the supervisicn of o Sera
Executive.

Fuil support shall be extended 1o the officers of this Mun:styvy
Ruepional Office by the project proponei U during inspeection of the
project for montcering purposes by furmishing fuli Jdetails and acton
plan including action taken reports in respect of mitigation measures
and other environmental protection activities.

A six-Monthly monitoring report shall need to be subrninted By the
project praponents 1o the Regional Office of this Mimstry  repading
the mplementaticn of the stpaldated condiuons

Mimsv of Envicanmien: % Faresis or any orher competent autlarty
mav stipulate any adcd o o o B e s s el Lo excnt e e s

f

e

—
I

[



57

4

il necessary i Chie mderest of environment and e saoe shall e
complied wiLn
{xi1}  The Mmistry reserves the night (o revake this clearar oo e o0 7!
condiuons stipulated are not complied witti The Salislaclic o0 e
Ministry.

[

pai] In the event of a change in project profile vt change i che
implementation agency, a fresh reference shall be made w the
Mimstry of Fnvironment and Forests.

(xiv) The project proponents shall inform the Regienal (thiee s weli as the
Minisuy, the date of financial closure and finai approval of the
project by the concerned authorilivs and the dore of start of Land
development work.

Ixv) A copy of the clewrance letter shall be menled 10 concernedn
Panchavat/local NGO, af any, rem whom  any suagesiion,
representation has been made  recetved  while processing e
proposal.

{x1)  Satety provision such as bus bays, service romds mters. o1,
tmprovement etc , will be carnied out by the preicect proponent The
project proponent shall provide adequate faoilbies o e e
norms/mndelines,

(xvij  Stare Pallution Control Board shalt displey s copy of the rlearanc
letter at the Regronal Gthice, Disuicl Indusiries Center and colleon
Office/Tehsildar's office for 30 days.

7. These stipulatons would be enforced among others undoer e prov,sions of
Water (Prevention and Control of Pollution) Act 1974, the Anr [Freventon and
Control of Polludon) Act 1981, the Environment {Protecuon) sct, 1956, e thiblr
Liabiliy (Insurance! Act, 199! and FIA Notificanonn 2006, incluhing the
amendments and rules made thereafter

b All other stalutory clearances suca as the approvals far storapee of diesel
from Clnef Controller of Explosives. kire Depaitinent, Civel Aviatien Departiert,
Forest Conservation act, 1920 and Waldbfe Pratecuon) Act, '»7 2 ot gh4'l e
oblammed, as applicable by pruject propencnis from the respecinie cemnnetont
authonties.

Q The praject proponent shall advertise in at least two locatl Newspapers
wideiv cincalated 1 thie reglon, ore of whien shall beon thie e acular Yease g
it thoar the progect has heen acsorced Povironmense, oo moe e 0o
ot elearano e levers are avatdeule with the State Pollunon o tre, oo o s
alse be secen on the website of the Mimmsioy ol Smviron eoent el 5oaress. or
http/ Swww. envior,mc.n. The adverliserent <Yl Se o oade vk Tdon < an
the date of receipt of the Clearance letter and a copy of the saar vhao g T
forwarded 1o the Regional oifice of this Ministry.




58
Yy

0 Anv appeal agamst this clearance shall e o with the Satwenal Creoon
Tribunal, it preterred, within a period of 30 days as prescribed vnder Scoion In
oi the Nanona! Green Tribunal Act, 2010,

11, This clearance 1s subject 1o final order of the Hon'ble Supreme Court of
India in the matter of Goa Foundation Vs, Union of Incha i Wit Pernea (5.0
Wo. 480 af 2004 as may be applicable to this project.

12, Status ol comipliance to the varicus stupulated environmental conditoons
and environmental safeguards will be upleaded by the project proponent nois
welbsite.

3. The project proponent shall also submil six monthly repores o thae soatus
of compliance o1 the stipitlated EC condinons imcluding resul s of monie:«d coe
(bothh in hard copies as well as o eemenll o the respective Repuopal ttce o
Mok, the respectuve Zonal Oltice of CPUB and the SPCB.

14 Thr environmental statement for each financial year ending 2's AMarc b
Fourm-V as is mandated to be submutted by the project propunent 1o the concerned
Htate Poliution Conuwol Board as prescribed under 1he Environment (Proted tor
Rules, 198A, us amended subsequently, shall alse bie put on the website of ihe
company along wilth the status of compliance of EC conditions and shall als.: b
sent to the respechive Regional Oilices of MoEF by e mail

: -E“’ifﬁ! {

[L‘aht Kapur)
Director {LA-III}
Capy to
The  Scopetary, Department of Environment, Covermment F Tt
iapdwgarh, )
2. The Secretary . Department of Environment, CGovernment of Hhimee hal Pradesh
. The Chanman, Central Pollution Conuol Board, Parnvesh Rpowa:: CR 5 oy
Office Complex, East Arjun Nagar, Delhr - 21 Q32
1. The Member Secrctary Punjub Pollutor Control Baard, Vatavaiar, Bl oo
MNabha road, Patisda-147001. Punjab.
The Member Sceoretary, Himachal Pradesh Pollution Contral Jinnrd #p 0=
&E, 34, SbA Complex. Kusumpat:. Stumla -17 1009
6. The CCF, Regional Office, Ministry ol Environmentl & Forests INZ), Bays No.
24-25, Sector-31-A, Dakshin Marg, Chandigarh-160030.
1A - Dhivision, Momitoring Coll, MGEF, New Delhn - 110004,
CGdatd Dl

o

-l

{Lalit Kapur)
Dircector |[1A-1IT}
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F.Na. 10-52/2011-IA.I1I Yo
Government of India
Ministry of Environment & Forests
{IA-III Division]}
Paryavaran Bhawan,
CGO Complex, Lodhi Road,
New Delhi- 130 003

Dated: 21t March, 2013

=l

To 5/&\ WL -

Chief General Manager (L),

National Highways Authority of India,
G- 5&06, Sector-10, Dwarka,

New Delhi - 110 075.

TN )

Suhject: Environmental Clearance for widening and improvement of
existing carriageway to 2/4 lane of Bilaspur - Ner Chowk
section of NH-21 from Em 134.500 to lun 186.500 in the State
of Himachal Pradesh by #/s NHAI - Reg.

“This has reference to your letter Mo 11013/71/28/Env /127 dated
O4 002012 seckane Ervronmenta: Clearance under the Lo
Impact Assessment NoUlicatmm, 2006, The proposal has been anpraisio s
per prescribed procedure in the hght of provisions under the Envitanmen
npact Assessmens Nooafwaton, S000 o the deests o b o Pt
documents cnclosed with the applicaton vz, thie Porm [, ELA, =MD, bunia
Hearing procecdings and the addidonal clarifications furmisiiod o, respone
e b observatuons of the Expert Appraisal Commitiec constimured by the
compelent authority i 1ts meetng Leld 1O - 201 Seprember, a2

2 It s mmteralin, noted that ihe proposed tood o N0 0T s
Km 134+350 and ends at Kim 1860-60500 The exisung road i+ . Tt
carnageway with earthen shoulder and the length is aboul w3 5 Ko Thoo
impravement proposal is ol total design length 57,913 Km (including Sy dee
Nagar Bvpass and the lank Connectivity) which consists of d-lane new
vonstructon of New ahpnment takang off from existing NH-21 near Naum
Chowx Lo Jarol Village (Km. 1204300 to Kin 159.070) of length 1 32.570Km.
| ne projected trafe indicates that the project toad w] reoed 1o e wndened
o +4-lane mmediatenv. Thne Logincerng imsestgation s carsied oo e the
exasting 1oad revenied that the existing 1uad s deticient 1 geoinetr: - vl
muproving the geometrics will invelve deep cuts anc hign fuls hore oo
stmuciures on  the hills ard wa¥evs all alang the projec real anl
constturng these large Blls and curs shall not be teastble ord ~ha'l oyl
large scale rehabilitation/ resettlement. Accordmgly three oplaons weie
examinec for the improvement of the Project Road Section whre b e

Opton o Widenyrng of the Basting Road 1o 2-lare with Paved Shouaer,
Gpton O Alternacove New Abgnment o the Rastory sele o the cwnt
~E-3
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Option Hl: Alterrative New Angrnent on the Western side ob -0 Feasming
NH-21

Based on the merits and demerits. the alternative now alignment on the
wesiern side of the existing NH21 between ferry site near Neomi Chowr Lo
Proposerd Sundar Nagar bypass was recommended and adopred for
implementation. Existing ROW width varies between 11 10 42 m st d:Heren:
location. The Proposed ROW width is 40m cxeept at the exsting wicening of
NH-21 with 24m-30m and link connectivity & tuniwis with 20m The
propused project passes through 44 wvillages, which fall 1 lwo distnicts
namely Bilaspur and Mandi, The proposed lenagth of the alternatsve new
alignment of NH 21 is 57.913 km and the existing length of road s od.5h kin
Sxisting widening from Jarol Village o Start of Sundar Nagar bvpass
(follows existing road] {(Km.I39.070 o Km. 167.473) of l!"ncli‘ S agdam
Propased Sundar Nagar Bypass [rom Kin. 173 ikl o Km. L9000 12 Lane T
be constrngcied by State PRD and another 2 lane tno be constri. 1 H 1, N1iAlL
~ 5.078 Km.). Existing wider.ing from End of Sundar Nagar Bypass to Start
of Propeserdd Ner Chowk Bypass (Kmo79 552 o, K te 32000 o leneth
4 74iKm. Proposed Ner Chowk Dypass - (KmL 1803722 10 Kmo IHE 874 of
length 4.550Km. Linic Connection w0 ACC Cement Plant of length 1 971 K
insung H rnajor bridees, 101 -n‘ror bl'lt‘]t’!‘\l whcu-n-. D s 1) B

nas new CU]VE!‘lb, 61 nos recnnsuuclmn of r-::u-,lmg, cu!w.nhj, 1 i'!\, uver. l
pedestrian/Cattle underpass, Truck lay-bye 2, and 1 Tell Plara at km
151-735 proposed along the enture stretch. There are 12 Ao and 08
munk junctions on the exisung road whereas 5 major junctions and 22
minor junclions propased on the project road. Provision of 2 tunrls Mfercgth
of long tunnel is 1410 km and short tunnel is O.BGO ke A tota of 1000
trees are found within the proposed Right of Way, which will be e ted
due o new alignment and proposed bypass 1941 households comnprising of
about 15491 Project affected people (PAPs) also [all in PROW PAPs shall be
compensated according to the provision of NH Act 1950, 1400 FHL/day of
water s required for construction and 8340 KL/ day water wall he abstracted
from exisung borings present along the project rosad and rerwayoang frum
surt4ce  water sources  Flvoash o owill be uwuhised for cansiracnon of
embankinent from (ruru Gobing swegl. super thermnal power plant at Bonar
near Ghanauli, Punjab as per MoEF notficatons. The totid project cosd g
Rs. 1000049 crore (including civd cost, Environmental cost skt - oof

tibines, land acquisition and R&R cost) The total cost lor Resewderenl e
Rehabuditation is approximately Rs, 153,96 crore and environmental buaget
ts Rs. 2.03 crore

? The prr,p-mf'r! proect 1oad passes through Govind Sapar icke oo
ler ot of 1.7 km ar 6-8 locatniens declared as a Sancouaary = 0 i 2wt
Hiaspar iU has been recentty propesed Bir depanitiea or e r 0 5 00 000

The aropeat road passes Srough Hiotecled bPorest In]lmu EHTE T I R RES A
Forest Thasion an district Silaspur whereas Suket and Manen Forest
Divisions in district Mandi The proposed road passes tooascbe = oooaet Sl
and mountanous terrann of Humadasan range. Hutl part of soanns s Tl
apriculiural forest lond and bailt-up area, 1 “: 2 ha of land s propoasel 13
=
. ’
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be acquired tor this project (59.64 ha Govt, land and 12v L2 ha Proivate),
20 71 ha. of fmest land wo be diverted for 1the proposed projevt There are
bvpasses viz, Sunder Nagar Bypass and Ner Chowle Bypass proposcd .t
project stretch and wtal length of bypass is 10 228 Km

2 The project was considered by the EAC o s 10333 mecunrne et oon
13 - 15+ JJuly. 2011 inchadmg conduct of FPublic Heasting, Tublic Heoo
conducted on 23.04.2012 ar Bilaspur District and 24 04 2212 at Aand
stmict.

5. The Experl Appraisal Commttee, after due consideration of the
relevant documents submitted by the project preponent amd add:oral
clanfhcations furnished in response 1o its observations, have recommenced
lor the grant of Environmental Clearance for (the project. Accachagl, e
Mitasiry hereby accords necessary Environmental Clearance lar the above
project as per the provisions of Environument Impacl Assessment
Noufication, 2006 and ils subsequent amendments, subject to strict
compliance of the terms and conditlions as follows:

6. SPECIFIC CONDITIGNS:

t The project tnvelves diversion of 26 71 La of {orest Land Do
which the prapooent shall obtain the reguisiie =G T
proponent can executc tlie above projevi on the entire stictch
Ineated in non-forest land, provided that the proponent s
an uwnderiaking while matang applicaton 1o pet Peorhat b
execunon of work on non  torest land shall o e cited @8 o
reason for grant of FC and m case FC 15 dechned. widibh of the
portion of road falling in the forest land will be penntared at oty
cxisung level

(1) The proposed road passes through Gobindosaca: Maddbfe
Samectnary at two locations Hence, prior clearunce from the
Standing Committee of NBWL shull be obramed

(1) 2 tunnels arc proposed 1 the proposed rowd  Controled
blasting shall be carried oui. Pruponent shall ensure that the
detals of tunnel shall be brought (o the Wildhfie Board and
Forests Authority while applving for clearance

av) Tt as indicated that 1Q.000 nos. trecs talls wathin Ko ha-
mirumum are to be cut. Necessary permussion shali be obiaisd
fremm the Competert Authority (o8 tree o L ampiaal e
affrrestation shall be provided as per the norms. Necessary
green belt shall be provided on both side of the highwav wath
proper central verge and cast provision should beoriade for
regular maintenance

W Seine betrer and safcly measures shali he proviaed orf Se ol
1
1 '
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Rain watler harvesting mcludimg oil and grease trap shail oe
provided. Water harvesting siruectures <hal’ be jocated ot overs
500 mts along the raad. Vertical dran type ranwee e hsrvest ng,
structures shall be set up o mintmize surlace unaf losses o
ramwater.

R&R shall be as per the guidehnes of StarefJentral
Government.

IRC guidelines skhall bhe followed for wadenne = up orad tan of
road.

The responses/commiiments made durning pubhe hearing shall
be complied with letter and spirit.

All the recommendation of the EMP shall Tre compliod winli et
and spirit. Al the mutgation measurcs sulnaeted e =5IA
report shall be prepared in a matrix format ansd the conphance
for each miugation plan shall be submitted to Mokt along with
half yearly compliance report to MoEEF R,

Green belt development shall be undertaken as suggesied in
EMP

The seisaue nature of the area shall bhe taken it cocomes whal
designing the project.

The project proponent shall obtain necessary perinmissieon o,
the State Irriganon Department before drawme wrter {ram the
river sources for the purpose of the proposec o nstruclion
activity.

Sidewalk shall be provided along the bridpes

The drain shall be at least 1 m away from the 1o of the
embanlkment of the road adopting IRC guidelines

Longitudimal drains shall be provided all along the proje.t raad
to ensure proper draunage of the area. In additon. cceguuate
number of under passes and culverts o ot as cross dronage
structures shall also be provided.

The sohd woste penereted shall e vved for cob dalit o che
Lo arcay

Far provicimg sateiy 10 10e crossiig At imals ard o avort e,
avcrdents speed brealerssramUled o b RIS
a4t the wientflen locations of the anarig move;nent . baouet,
hoardings anea signages sicll alsu be put up tor the pubbc and
vehicles convenience. |

!
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Minimum of three times the number ol irees 1o Les cun <he b be
planted. It sha!l be ensured that the trees planted as o part al
the uiforcstation shall be leoked after by NHAL Tree plantason
shall be of the same speciesslocal species and surnval shaild be
monitoredd Transplantaton of wees shall be corred oat
wherever possible, The tree plantation shall be taken up on the
extreme end of the road.

Necessary clearance frum the State Govermment shall be
obtained for extraction of sand [rom the rivers,

Proper signage shall be insialled at appropriate localiong for the
convenience uf the traffic moverent.

The embankments/slopes and the slopes left afrer cor e w02l
be provided with vegetative turaing to avoid soil erosion

The bt mix plant shall be locared at least 500 mits Away trom
halnration and an the harren land to avoid its adverse impact o0
the human populatuon,

Rehabilitauon and pavment ol compensinian ta tle prop ot
affected people (PAPs) shall be made as per the poliov o toe
Stale Government.

Noise barriers shall be provided at appropniate  locatwens
particularly in the areas where the alipnment passes throuph
inhabited arcas so as 1o ensure thal the noise fevels do ot
exeeed the preseribed slandards,

Fur road satety, IRC guidelnes m respoect of soed signage .,
service reoads. bus bavs, inter sections, pedestruins  1on.0137%,
etc. shall be sunctly adhered to.

GENERAL CONDITIONS:

]

Adeguate provision for merastrircture lacthiies ielad o
supply, fuel and sanitauon must be ensured lor consrus o
workers duning the constructarn, phase of the prose i o oo

any damaye to the cnvironment

Appropriate measmes must be talken while uncertng JidSing
activities 1o avoid any likkely degradation of water cuakty.

Borrow sites for each quarry sites for road constructinn ratenia!l
and dump sites must be tdenufied keeping invices the mmllow e,

v Mo excavanion af dumping en prvate poropetv s carned act
withont written cansert ab ihe owner,
5 !
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{b) No excavation or dumpmg shall be allowed on wel.nds,
forest areas or other ecologically saluabl- o sensinpe
locadons.

() Excavanion work shall be done in clase consultation wath the
Suil Conservauon and Watershed ovelopmment Agencies
working in the area, and

{d) Constructior: saoils mchudug bitunnnoss gt ol and other
hazardons materials must oot be allowed 1o contamnate
water courses and the dump sttes for such materials must be
secured so that they shall not leach into the aoned water,

The construction material shall be ohained only from appreved
quarries. In case new quarries are lo be opened  specific
approvals fron the competent authorty shall be ablaned mothe
regard

Adequate precantions shall he Liken durimp mransportition ol
the construction material so Lhat o does oot atfect <he
environment advessely.

Borrow puts  and  other scars  created  durmne she ool
construction shall be properly levelled and reated.

Adequate fman el pravision must beecpmde oy T e
nplement the atoresaid salepuards,

The project proponent will sel up sepatale  cnvironmeniel
management cell Jor etfective unplementanan of the supuloted
environmental safleguoards under the supervision of a Senlor
Executive.

Full suppart snall be extended w the officers of ths Mrestow
Regional Ulfice by the project proponent damng tiispes ten ol
the project for monitoring purposes by Tarmishing ol doesals
and action plan including action taken reports Inorespeet oof
mitigation measures and other envirommental protectorn
activitics.

A six Monthlv monttorning 1enarl shall need to he sobmoreed b
e projct proponents to che Regionad QOfhee ab o Muaacun

regardme the o cratien b e el '

Minasty of Erviienrnens & Forests or ans cldier cornponemt

A fboriy may < lat ene addiiench oo e e
crishing ones, :f gee ssary an e ntere s ol s D e v e
the same shall be cnmsled with t
B r
: |
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{x%it) The Munstry ceserves the ot to revore thas Sledraree e ol
the conditions stiptlated are not comphed with, the satafactoa
of the Mimistry.,

{»i.}  In the event of a change in project proiille ur change 11 bie
implementauon agency, a fresh reference shall e made w the
Ministry of Envirenment and Forests.

tav)] The pruject proponenis shall inform the Regional Oftice as weii
as the Minstry, the date of financial closure and final approval
of the project by the concerned authonuces and e date of vwert
of land development work,

{xv) A copy of the clearance letier shall be marked o concerned
Panchavart/local NGO, . any. rom whom any suggestuon
representation has been made received while procossing the
proposal.

(xvil  Safety prowvision such as bus bays. service roads mitersecnon
improvemeni ot wili be carried out by the prot b o paned
The project proponent shall provide adeqguare Do s vy per
IRC norms/ nudelines.

{zvn) State Pollution Control Board shall display 4 copy ot the
clearance letter at the Regional Office, Districl ftndustia - L etter
and Collevtor's Office{ Tehsildar's ollice for 30 day -

8. These snupulations would he enforced amoop otheos under thee
provisions of Water (Prevention and Control of Polluuonj Act 194 the A
iPrevention and Control of Pollution] Act 1981, the Environment {Protedonien)

Act, 1986, the Public Tiahility {lnsurance] Ac:, 1991 and Fia Sodnanm
2006 inclhuding the amendments and rules made (herealier
S, All other statulory clearances such as the appiovals lor storage of

diesel from Chief Contralier of Explosives, Fae Deparrneons onal S
Departinent, Forest Canservauzon Act, 1980 and Wilidhte (Frotection) A
1972 ¢te shall he abiained, as applicable by projpect propewents from
respeclivie competent authorities

19, The project praponent shall advertise in at least two local Newspapers
widely circulated 1n the region, one of which shall be in the vernacular
lanpuage informing that the project has been accorded Ervironmentat
Clearance and copies of clearance letters are available with the biaw
Pollution Control Bouard and may alse be seen on the wehsin- of the Mimistry
of Environment end Foresss al hup /S dwww envior e an The adueersisenen
saould be made wohen 10 davs from the dale of recopt of tae Cearatnoe
letter and < vopy u the same should be foraarded to the Renwondd T 0 2
thus Ministry ,
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11.  Any appeal against thus clearance shall lie with the Natana® Green
Tribunal, o preferred, witlun a penod of 30 dzays as prescribed under Scenon
16 of the Nadonal Green Tribunal Act. 2010.

12 Thas elearance is subject w finad order of the Hon'ble supranie ot o
Indra in the matter of Geoa Foundaton Vs, Union of India m Wnt Feuuon
{Crvil) No.460 of 2004 as may be applicable (o this project.

13, Status of comphance 1o the vadous stipulated environmental
condiuons and cnvironmental safeguards will be upleaded by the proece
proponent i 1is websile.

4. The project proponent shall also submit six montnlv reports on the
status of compliance of the stipuiared KO conditions inchuding results of
monitored data (both m hard copies as well as by o -maily to thee respective
Regnonal Office of MoEF, the respecuve Zonal Oflice of CPCH and (he 3I'CR

15 The environmental statement for cach hinancial veur ending 510 Map |
m Fonn-V as is mandated o be submitted by the project proponent to the
concerned  Siale  Pollution Contrel Board as  prescribed under ithe
Environment (Protection) Rules, 1986, as amended subsequently, sl also
be put on the wehsite of the comnpeany wlong with the status of vompienee
EC condittons and shall also be sen® 1o the respective Resional woluoes of

MoLF bv e mail.

Director (IA-III)

Copy 1o

N The Secretany, Department of Environment, Government af Fhimarhal
Yradesh

il The Chamrman  Central Poliction Contro? Seccd, aoeee-n Dhoesar,
CBD cum-Othes Complex, East Arjun Nagar Delh: - 110032

1) The Member Secretary, Himachal Pradesh Pollution Control Board HP
SCST &E, 34, SDA Complex, Kusurmpat:, Shuula -7 S Tod

fnr The CCF, Regional Office, Mirustry of Envircnment o Foressiiisy Hoays
N0 24.35, Secior 31-A, Dakshkin Marg, Chandigarh - 160 U430

) 1A - Division, Monitoring Cell, MOEF, New Delhi - 110003,

vy Guard file

{Lalit Kapur)
Directaor (IA 111
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 14ih July, 2022

S.0. 3194(E).—Whereas. the Central Gavernment in the erstwhile Ministry of Lovironment and
Foresis. in exercise of its power under sub-section(]) and clause (v) of sub-sectiun (2) of secton (3) of the
Environment (Protection) Act, 1986 has published the Environment [mpact Assessiment Notilication, 20606
thereinafier referred 1o as the said Notification. vide number S.0. 1533(E). dated the F4th September.
2006 for mandating prior Environmental Cleatance for certain category ol Projects.

And whereas. as on date, Thermal Power Plants up to 15 MW based on biousss or nen-hazardous
Municipal Solid Waste using auxiliury fuel such as coal, lignite or petroleum products up to 153% are
exempled from the requirement ol Environmental Clearance and in view ol the activay ol using the
aforesaid fuel mix being eco-friendly, und in order 1o encourage such activities, the Central Gosernment
deems it necessary 1o increase the threshold capacity tor such Thermal Power Plnts Tor which
Environmental Clearance shall not be required:

And whereas, taking into account the issues of livelihood security of lishermen imvolved at lish
handling ports und harbours and less pollution potential ol these ports and harbours compared to others, and
that such exclusive ports cater 1o the small fishermen whose hoats have lesser pollunon podenual, the
Centrul Government deems it necessary to increase the exemption threshold iy terms ot tish handhing
capacity for ports and harbours which exclusively handle fish; -

And wherens. the Highway projects related to defence and stritegic importance in border Stites
are sensitive in nature and in many cases need o be exeeuted on priority heeping in view strategie. delence
and security considerations and in this regard, the Central Government deems 11 necessary to exempt such
projects [ram the requirement of Environmental Clearance in the border areis subject to specified Standard
Operating Procedure along with stindared environmental saleguards Tor such projects for selt-compliance by
the Agency executing such projects:

And whercas, it is a Lact ta toll plaza needs greacer width Tor installation ol toll-collectiun booths
16 cater o large number of vehicles, which may not be possible it the width s vestricied to Righi off W
(ROW; und in view of the requirement of substantial width o wll plaza, Highway Expansion projects
having length more than 100 km shall awract the provisions ol the said nouhcation, related o prior
Environmental Clearance even if their RoW is less than the permissible expunsion nmts of Jbmar oy i
lor re-alignment or by-passes, for Highway expansion apto 100 kmoand o this regard. the Cenral
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Government deems it necessary to exempt the width at toll plaza and junction improvement o ilersection
(rom being included in RoW;

And whereas, most of the expansion activities with regard to existing Airporis are related (o
Terminal Building expansion without increase in existing area of the Airport, rather than expansion of
runway etc.. and therefore involves only incremeantal environmenta! impacts which can be catered by
providing for environimental safeguards which can be built into the Environmental Management Plan al the
time of grant of such clearances at the local level and in thix repard, the Cemral Government deems it
necessary Lo categorise Airporl expansions pertaining to only terminal buildings and allied buildings within
the existing Ajrport premises, in line with schedule 8ta) ol the said notification, as the expunsion covers the
building and construction aspect only:

And whereas. a draft notification for making amendments in the Environment lmpict Assessment
Natification, 2006 in exercise of the powers conlerred by sub-section (1) and clause (v) of sub-seclion (2)
of section 3 of the Environment (Protection) Act. 1986, read with clause (d} of sub-rule 3o af rule 5 of the
Environment (Protection) Rules, 1986 was published in the Guzetie of India. Extraordinary . Part-15 Section
3. Sub-section(ii). vide number 5.0 [774E) daed the i April. 20220 inviiing abjechons and
suggestions from all the persons likely to be afTecied thereby. within a period of sixty days trom the date on
which copies of the Gazette containing the suid draft notification were made availuble o the Public:

And whereas, the objections and suggestions received in response o the said dralt notification luse
heen duly considered by the Central Goverment;

Now, therefore, in exercise of powers conferred by sub-section (1) and clause (Vi of sub-section (2)
ol section 3 of the Environment {(Protection) Act, 1986 (29 of 1986), read with clausce td) ol sub-rule {3) ul
rule 5 ol the Environment (Protection) Rules. 1986, the Central Governmen! hereby makes the [ollowmy
further amendments in the notification of the Government of Indin v the erstwhile Mingsiry o)

=0

Envivonment and Forests, number S.O.1333(E) dated the 14th September, 2006. namely -
In the said notification, in the Schedule,-

(1) against item 1(d). in column (3). under the heading Note, in para 1), tar the lgues and
letters 15 MW" the figures and letters 25 MW shall be substituted

(i) aguinst item 7ea). in column (3). under the heading Note, the existing para shall be numbered
as (0 "thereof and  ailer the para (1) as so numbered, the follosemg shall be imerted. namely -

<y Only expansion ol termunad builldimgs and allied buldimas swithin the existing Airpaort
premises 201,000 shall require Environmental Clearance. and such espansion up ta 150,000
sy shall be appraised as per provisions of iem Kta) of the Schedule of s notifcation
provided there 1s nonerease m the existing arca ol the Aarpoet”,

(i) against item (el n column (4), for the Lgures and letters ~10.000 TPA™ the figures and
letters 30,000 TPA shall be substinuted.

(v against item 7t0). in column (35, under the heading Note, the existing prua shatl be numbered
us (1) thereol and alter the para (i) as so numbered. the following shall be inserted. numely:-

St All Highway projects are exempled upto 100 km from hine of contral or border subyeet 1o
complimmee of Standard Operating Procedure notilied in this regard from hinwe to e

(i) Width ar 1ol plaza and juncion mprovement ar intersection of vther roads 1 cvempicd
Jrom Right of Way ™

[FF. NocTA3-22 10 2022-1AL01H |

Dr. SUIIT KUMAR BAIPAYEE, Ji Secy

Note : The principil notification wits published in the Gasene of India, Extruordinars. Part 110 Section 3,
>

Sub=section tiin vide number 5.0 153310 dated the Tdth Seplember, 2006 and was Lastamended
vide the notification number S.0. 2163(E). dated the 9th May. 2022,

Fploaded by Die of Pranting at Govermiment of Tndss Press, Ring Road, Masapuarn, New Delli- Hone
aid Published by the Controllen of Publciions, Bella- TH0S4
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H.P. STATE POLLUTION CONTROL BOARD

: Reginnal Office Mandi, 1® Floor, Legend Building, Opp. - Dev
l‘ =

M B Conlact Nu, 01905-246230 Email: ncbromandigrgmail.com

No. PCB/RO Mandi/0.A no. 610/2023 ;? (rS- c"? Date: 0¢.02.2024
To -

The Project Director

Mauonal Highway Authonity of india (NHAI,

PIU-Palampur, Disti. Kangra.

Subject: Compliance of order dated 09.10.2023 passed by the Hon'ble NGT ia OA
No. 610/2023 titled Sugandha v/s Ministry of Road Transport and Highways:
regarding.

S,

This 15 1n reference to the Jawnt inspection report to be submitted to Hon'ble Natlonat
Green Tribunal in O.A in OA No. 61072023 titled Sugandha v/s Ministry of Road Transport and Highways
In this context, the following information related to various submissions/discussions during the
meetings/inspections related (o four lane alignmenti pertaining to your junsdicuon s required far
compilatien of the report
I The details of various Sernions of the proposed abgnment,
2. Applicability of Enviranmental Clearance on the proposed project and please supply capy of the
same. [if applicable/ obtained)
3  The HFL vs Highway levels of the locations in the proposed alignment where the highway 1s
passing nearby the river houndaries.

It is requested thart the above said information may be provided within two days
through returnable email, please
Yours faithfully,
ATUL %™
PARMAR 75000
Atul Parmar
Environmental Engineer,

HPPCB Mandi
Copy to:

1. The Member Secretary, HP State Polluton Centrol Board Shimle for favor of land information please
2. Sh. Narender Sharma, Scienust F & Director, Central Pollutien Control Bpard, Regional Directorate
Chandigarh for favor of kind information please.

ATuce  [fuhooe

PARMAR® ;155!

Atul Parmar
Environmental Engineer,

HPPCB Mandi
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To

Subject:

SIr.

Transport and Highwavs In this context, the Joint inspection repart of the committes o 1o he suboutied
betore Honble Sauonal Green Tribunal and lor the compilation ol the same the tollowing 1
tequired for the Four lane ahgnment from Nerchok To Manal area and Pathankot 10 Mandi Area s
regi.ged by the ot inspecuon commitice In this regard the following mformation 1s required

No. PCB/RO Mandi/O.A no. 610/2023 _-:) ,‘:‘ R ) r [/,
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H.P. STATE POLLUTION CONTROL BOARD
Regional Office Mandy, 1+ Floor, Legend Huldmg, Opp - Dey
Hhaom Heunda, VPO Guikar, Tehsil Balh, Distnct Mands

Contact No. 01905-246220 Fmail pchromangea gl com

Date: 0802.2024

The barecoar /el

Meteoralogual Centie

Indes Metearalapucal baopaaztme nt,

Second Floor, The Clvemaont Tanhhog.

e Vadien Sabha Chaato Akidlan Shouda 110

Complinnee of order dated 09.10.2023 passed by the Hon'bhle NGT in OA HNo.
610/2023 titled Sugandba v/s Ministry of Road Transport and Highways: regarding.

This 1s 11 reference 10 the DA No. 61072023 ntled Sugandha v/« Mimsity ol Road

Slormmalien

1. Thr numbers of cloud bursi incidents in 2123 and in the vear 20022
2. “ath wise ramfall data a/w peak raintall data i the sad streteh and vananon since last vear !
and seasonal | vearly. dedadal or any other peak ramtall data ol the sand aren l
It 1s teguested that the above said informaton may be provided within twa s
-rrough retemable emaal, please i
Yours faithfully,
ATuL U LT
PARMARTL A"
Atul Parmar
Environmental Engineer,
HPPCEB Mandi
Copy to:

1. The Member Secretary, HP State Poliuuon Control Board Shumlia for laver of kind information please
2 Sh. Narender Sharma, Scawentist F & Director, Central Pollution Control Board, Regional Directorate
Chandigarh {or favor of kind information please

ATUL N

-

PARMAR™. "~

Atul Parmar
Environmental Engineer,
HPPCB Maugdi
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N tional Hiphways Authority of India
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NHAI/PD/PIU-Mandi/2023-24/Misc/05/ -+ + & Dec,2023
To,

Regional Officer,
HPPCB, Regional Office,
Mandi {HP)

Sub: Compliance of Order dated 09.10.2023 passed by the Hon'ble NGT i OA no.
610/2023 titled Sugandha v/s Ministry of Road Transport and Highway:
regarding.

Sir,

Refer to your office letter no. PCB/RO/MND/OA No. 610/2023-2088 dated

25.11.2023 vide which some information has been sought from this office.

2. The re uisite information is as under:

Descriptions Detalls

Report regarding dewiaticn. |t s 13 mention ‘hat there - no $uSt Qevindorn am Alneeey 3, o~ d

ig alignment as proposed i g wly

the onginai planidrawings It is worth to highhght that proposed alignmen® fram Merchowt 10 Manal

and aclual dewiation on has a'eady been shared with concerned Districl Authonly teines the 2se ulor

ground and irception of the prowects (Refer tetter No 101201202014/ AP 397 &
1399 1ated 07 02 2014) with aim to avoid future ihgauons anad contrary on
proyert Howover here is no disputr or obpection bos b a- =10y [ostn

Admir istration &nd other stak=haiders
Six monthly Enwronmental  Attact ed al Anneaure A
Complrance repor Kiratpur
te Manali Fouriane Pro ect
Detailed  Project  repot atac) &3 at Anneware B
along  with  maps &
Al nmpsnds

Also, the other nccessary detals as sought by the Chawperson of the
committee during the meeting and same 15 as under: -

a} Regarding Extensive Damage to the Kullu - Manali section of NH - U3 1t 15
to mention that vide Notification No. Rev-DMC-F(C)-2/2023 Monsoon-L dated
27.07.2023 regarding the constitution of a committee to it certan
habitations/ areas vulnerable to flooding in the future and accordingly. submit
assessment reports vide letter 433/SK(DM) dated 05.10.2023provides
thoroughly analysis of the present conditions of the rover basins in the district,
particularly focusing on changes in the course of the Beas. The important key
points of the reports is appended below in brief (report enclosed) : -

Kev Observations: -

T AfEY F1O§ 7T 4 FATaoqq gresT wE AT ogqaece
Head Office. G-5&%6 Serctor 14 Dwarka, New Dethr - 1 10075
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{i) The riverbed of the Beas River is very wide and change in river course
is a natural phenomenon during floods.

(ii} The formation of islands has been a dominant factor for river course
changes. The issue has been studied in past by CWPRS through modet
studies.

(iti)  In some places the river course changes can be attributed to various
types of human interventions too i.e.. c¢/o protection walls,
encroachment etc.

(iv) An many places, the river course change has been seen in the point of
confluence too wherein the primary factor is deposit of huge debris
and boulders by the tributary stream.

(v}  The protection works for the National highway, towards river side and
mountain side, have been severely damaged at several locations.

Recommendations : -

i In order to rotect the habitations and critical infrastructures situated
along the Beas river, the channelization and river trainin is re uired
to be done as it has been observed that the river sed ievel hus raised
in man locations due to continuous de osit o dJdebris and boulders
every year. The report of the CWPRS need to be used as a reference
point to undertake any changes within river courses.

(i) It is recommended that, state govt. should formulate a comprehensive
River Dredsing Policy under the provisions of Disaster Management Act-
2005 and lay down proper procedure for dredging of nver~ scientifically
with mimimum harm to the river ecosystem.

(ili}  As a mitigation measure, it is recommended that river training works in
most vulnerable sites should be undertaken immediately after the
retreat of monsoon. In such locations the rocks, Eoulders, debris etc.
extracted from the river course should be used for the protection of its
banks and habitations.

(iv) Dredging of the depgsits in the course of river "o be dode ot nirst
instance,

(v) The matenal obtained from dredging should be stazked along the river
bank to check the erosion of banks.

{(b)  Safety issues regarding discharge of water from Dams: - Apart from
other reason (change in course of river, cloudburst, floods, incessant rainfalt
etc.) of damaged occurred to the Stretch of the NH from Nerchowtr to Manals,
one of the prominent reasons is the over and sudden Excess water
discharge/released from the barrage in an uncontrolled manner. o contrzlling
and preventive methods had been adopted by the Dams ' barrage to control
the inflows of the Beas and sudden release of the water fian the barrage lcagd
to the formation of the hydraulic jumps & shooting velogities due tu which the
flood banks are over toppled and the protection wall- have Gesn
IR IR ] R A Sats S O A B TP SV FUN I RN STITR
Head utiice: G-dan, Scotar -1 0, Dwarka, New Delln 1 1ter, o
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damaged/scoured & lost its stability and erosion happened to the protection
bunds/roads that lead to the deposition of silt and debris along the rnad
surface / project location.

Kindly refer “MoM on Safety issues regarding discharge of water from
Dams held under Chairmanship of Worthy Chief Secretary. GoHP on 18.08.2023
at 11:30 AM in HP Secretariate Shimla” (copy enclosed).

Point 9 - ...... .Recently on 26.06.2023 in the Board meeting of BBMB w.r.t.
discharge release schedule/mechanism the concerns of state were effectively
raised with BBMB authorities by associating the District quthaorities of Kangra,
Mandi & Bilaspur along. Mr. Jasrotia further stated that as *or as e’ -ective
EWS implantation is concerned Nathpa & Koldam authorities are complyvin: to
desirable standards however 11 Dam authorities have  ut in e orts but still
not near to desirable norms and rest 10 dams ‘ust have basic EWS s.stem cnd
the, seriously need to come w. hard. For all 23 Dams the requited pre
monsoon ins; ections have been com; leted. 24 x 7 Damn sa et, units hav_ beern
placed at all Dams but some of Dam are still lagging in placement of
experienced staff. All Dams except Nathpa Dam do not passess che {14!l prooy
communication system like the Satellite phones..................... .

..Further as per Dam Safety Act all Dam authorities have been asked jor
taking up comprehensive dam safety evaluation through un independent panel
of experts within five years of date of commencement of Dam safewy Act. Mr.
Jasrotia stated that Dam Break analysis have been taken up by some of the
Dams authorities but they are required to be updated by includin  the GLOF
as. ects and chan.ed river re ime & its com. ramised/chan ed ari n
ca; acit, 'urther it should compliment with h draulic routin stud token u
in dii'erent scenario through jroper modeline accordin (. the Dum

authorities have been directed.

Point 15 - At last worthy Chief Secretary, GoHP stated that Dam Safety seems
to be an area wherein more attention & focus is required in view. o the
current incidents re. orted wherein the sudden dischor.e ¢ woter 1ot the
Dams have created devastation downstream which has resulted in dama e to
the ublic & _rivate :rocert. awiculture roduces beside ham. erin. the
road networks siunivicantl.. He stressed that many dams authorities have
failed in fulfitling their duties as specified under Dam Safety Act as the
retevant provision under Dam safety Act like setting up of Early Warning
Systems, Water release Guidelines. setting up of fully equipped Control rooms
at Dam site, having updated Emergency Action Plans, reservoir gperation
manuals and all time communication networks have not been effectively
adhered to per CWC guidelines. Further the Dam owners across the state are
yet to carry out comprehensive Dam risk assessinents, which cannot be
delayed more.

genaFaiag -5 0T 6, WATT 10 gITFT AT [FeR 10078
Head Olfice: G-5&6, Sector-10. Dwarka, New Delln - 110075
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The above facts were also highlighted in prominent newspapuer “The
Indian Express & The Tribune dated 19.08.2023" and same is reiterated as
under -

“In an alarming revelation, 21 of the 23 hydel projects in HP have been found
guilty of non-compliance with dam safety norms, resulting in thousands of
peaple being forced to leave their homes, inundated after sudden discharge
of water from upstream dams such as Pong.

A related presentation was made by the state Directorate of Encrey Lefue
Chief Secretary Prabodh Saxena, who has vowed legal cction, which may
include criminal ligbility against violators.

The flooding of low-lying areas in Punjab and Himachal has been attributed
to release of waler from the Pong Dam in Kangra, besides Panduh and Malana
dams. Sources said despite request of the administration of some districts,
the authorities at most of the dams had failed to ensure timely 1elease of
exeess - water—Whot's —more—alarming- is that the vielaters include four
government projects--- Larji on the Beas in Mandi; Jateon on Giri in Sirmaur .
both operated by HP State Electricity Board ........eeevvvunnns Sainj on Sainj (Beas
Tributary) in Kullu under HP Power Corporation.................

He admitted that the “lack of monitoring” by government agencies such as
the Directorate of Energy was also to be blamed for the vielations....”

3. This is submitted for your kird information and necessary ar tiun pleaa .

(Aditya Dhar Deivedn)
Manager (P)
for Project Director

Encl. As above.

CC : - Regional Office, NHAI, Shimla, HP.

UoTlAer TITAMT TAI—E T TTIET g 4ot w0 [ Y
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MINUTES OF MEETING ON SAFETY ISSUES REGARDING DISCHARGE OF WATER
FROM DAMS HELD UNDER CHAIRMANSHIP OF WORTHY CHIEF SECRETARY. GoliP
ON 18.08.2023AT 11:30AM IN HP SECRETARIAT SHIMLA.

The mecting 1o review the salely issues relatad (o sudden discharge of water from dams was

held on 18.08.2023 under the chairmanship of the worthy Chiel Secretary 1o the GoliP in the C.5.
office Ellerslic Building HP Secretariat Shimia. The respective Dam authorities were connected

through virtual mode.
2. The consolidated list of participants present (Physically & Virtually) is attached as per

i

h

Annexure-l.
At the ouset. the Shri D.C. Rana. Director-cum-Special Secretary (Rev-Di). GoHP

welcomed the Choir & all the participants present physically & virtually. Director-cum-
Special Secretary (Rev-DM) then submitted a bricl overview of the meeting's agenda to all
participants and stated that the State Disaster Management Authority (SDMA-HDY along with
State Dam Safety Organization (SDSO-HP) will be jointly presenting a comprehensive Power
Point presentation focusing on the safety issues associated with the sudden discharge releases
from the dams and other related aspects.

Er. Deepak Jasrtotin Head SDSO-HP apprised the Chair and participants about the status of 23

Specified Dams & 7 under construction Dams in Himachal Pradesh He bricfed the
ther dam

participanis about the 1sues related 10 sadden discharge of water Brom e
safety related 1ssues and about the implementation of Dam Safety Actn the State after s
enactment by parliament in December 2021 and subsequent GoHP  notification w1
constitution of  State Commitice on Dam Salety ¢ SCDS-HPy & Stale Dam datets
Organization { SDSO-HP) in May 2022.

Shri Sanjay Kundu, Director General of Police, GoliP? emphasized the importanee ot
conducting pre-monsoon and post-monsvan inspections ol Specified Dams and ensuring the
implementation of Early Wamning Systems {EWS) effectively. He lughlighied the sulnerabiliny
[actor associated with Dams in Himacbal Fradesh in view of Stae’s peographical sitwation and
peculiarunpredicted weather conditions.  Shri Kundu suggested that Dam authonties must be
directed 1o conduct the comprehensive DDam risk asscssments analysis. He further suggested to
develop and implement an integrated monitoning and data sharnng inlormation <y stems so that
reservoir and operations of Dams situated in cascade 1 the basin be managed and controlted
unaformly and more eifectively in adverse conditons.

Taking the proceedings further Shn D.C'. Rana recalled the tagic incident ot 2014 in Beas
River at Thaloul. where in 24 students lost therr lives due to the sudden releasc ot water from
the Lani Dam despite the sounding of hoolers and sirens. He mtormed the participants that in
response 1o this incident. the Central Water Commission (CWC). Government of India,
introduced guidelines lor Early Warning Systems (tEWS) in 2014 and 2015 He stated that the
State Exccutive Commitice had dirccted Dam authorities to adhere to these guidelines and
ensure the proper alert (o populations downstream during release of water [rom dams but those
were not complied by many a Dam authorities as a whole.

Shn D.C. Rain highlighted on the issue of non-effective implementaton of praper Early
Warning Systems (EWS) by Dam authorities. He stated a review mectng was taken up on
28'06°2023 with all Dam nuthoritics wherein it was directed to dam authorites lor estabhishing
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and implementing the comprehensive Early warning system (EWS) till 15th August, 2023,
but it’s unfortunate that many a Dam authorities have yet not complied upon the same . Shri
Rana underscore the need for sirens to be accompanicd by voice messages in both English and
Hindi, which several dem nuthorities were failing to adhere to and still continuing with
outdated waming system. He further recommended to establish a centralized control center
with the capability to operate sirens and voice messages from remote not even by [am
authorities but also by SDMA, DDMA & SDSO.

Pr. Secretary Revenue Shri Onkar Sharma stated that indeed this is a failure on part of Dam
authorities to implement the Dam Safety Acts’s norms and CWC Guidelines effectively. as it
has made the state 1o suffer heavy losses. He stated that the big projects even don’t carry the
basic requirements by citing the example of the Malana-[l incident, where dam authonties
lncked besic communication infrastructure, such as satellitc phones, real-time monitoring and
EWS. Shri Sharma stressed that there arc other vulnerable HEPs with Dams’ barrages and
having considerable storage also so SCDS & SDSQ must consider them under Specified Dams
to ensurc their regular monitoring in line with Dam Safety Act. He highlighted that SVP
Bhaba in Distt. Kinnaur is one such HEP which should immediately be considered.

Further in the meeting Er. Deepak Jasrotia apprised the Chair and the participants i a short
span of one year after (he constitution of SCDS & SDSO in the state they have taken up the
task in line with roles and dutics as defined in the Dam salety Act. He stated that SCDS have
conducting the meeting regularly. A meeting for monsoun preparedness with all Dam
authorities were taken on 30" May 2023, mecting on EWS installation was held 1 association
with SDMA on 28® June and further the midterm monsoon review was taken up on 207 Julv
2023 where 1in even the concerned district authoritics were also made part of. Recently va
26.06.2023 in the Board mecting of BBMB w.r.t. discharge relcase schedule/mechanism the
concerns of staic were effectively raised with BBMRB authonties by associaling the Distvd
authorities of Kangra ., Mandi & Bilaspur along. Mr. Jasrotia further stated that as for as
cffecive EWS implantation is voncerned Nathpa & Koldam authonties are complving o
tlesirable standards, However 11 Dam authorities have put in cflons but sull not near to
desirable norms and rest 10 dams just have basic EWS system and they serdously need o come
up hard. For all 23 Dains the required pre monsoon inspections have been completed, 24+ 7
Dam safety units have been placed at all Dams but some of Dam are sull lagging in placement
ol experienced staff. All Dams cxcept Nathpa Dam do nol possess the full proos
communucation system like the Satellite phones. The hydro metrological stations are in place
but some of them required to be updated and further their integration with relevan

stakeholders has been asked lor. 14 dams have scismological station. Further as per Dam
Safery Act all Dam authorities have been asked for taking up comprehensive dam safets

cvaluation through an independent panel of experts within five years of date of
commencement of Dam safety Act. Mr. Jasrotia stated that Dam Break analysis have been

taken up by some of the Dams authorities bul they are required 10 be updated by including the

GLOF aspects and changed river regime & its compromiscd/changed carrying capacity furiher

it should compliment with hydraulic rowting study taken up in different scenario through

proper modeling. accordingly the Dam authorities have heen direcied

On the 1ssue of probable Dam breach scenanio Er. Jasrotia stated that Malana-11 & Koeldam

have developed problems. In Koldam the detachment of flip buckel and plunge pool sinkin::
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issucs cropped up and SDSO immedialely intervened, NTPC authorities made serious cfforts,
involved experis agencies and started the rectification work which is likely to he completed
before next monsoon season as per dam authorities. The situation is under controlled as even
with half measures they could pass a discharge of approx. 2200 cumex through spillway this
year.

On Malana-1l issue he stated that  the sudden gates closure problem had happencd again. in
year 2013 and after having the detailed inspection the rectification and alternate safety
measurcs were suggested and afier submission of design & mechanism based on detailed
mvestigation by the Dam authorities same were approved by Dircctorate of Energy 2018. But
despite repeated and regular instructions dam authoritics failed to comply the instructions.
Immediately after 2" incident of overtopping SDSQ team visited the Dam Site vn 30.07.2023
along with District administration and appropriate remedial measures were suggest in line with
already approved proposal. The steps and measures with regard 10 EWS. 1o control the losses,
taking up pror cvacuation of vulnerable habitations downstream were all discussed and
direction werc imparted of 1s effective implementation. The ratification work 15 going and
SDSO is continuously reviewing the situation on daily basis. With regard to issue of BBMB
baggi canal it was apprised 1o the chair and participants that the site visit has been conducicd

by Chief Engincer (Encrgy), DoE and appropriate dircctions are being imparted to BBMB
authorities

.On the suggestion of including SVP Bhaba in the category of specified dam it Br Jasteua

appnsed that in the SCDS meeting the matter has been deliberated at fength and on recaipr of
few clarification (rom project developers 1 the next mecting 1t will be recommended + -
NCDS, NDSA and CWC for inclusion of this dam n the list of specificd dams 1 the countiy
50 as o have its monitoring and surveillance in line with Dam Safety Act. On the suggestron
1o develop and implement an integrated monmtoring and data shanng infoermanes Svetems .o
that reservoir and operations of Dams situated in cascade in the baun he manawed and
controlled uniformly and more effectively it was submitted that alreadv n associatiop weth
SDMA the State Dam Safety Organization is takang up a proposal of seting up basan lev el
control centre in every basin which will be funded, established and run by the respective dams
authorities of that particular basins and these will be connected with all ke halders The

target 1o complete this tasks has been kept 31" Mareh, 2024

In the end Mr. Jasrotia submitted that except few, most of the Dam authonties wre not putning

up the required efforts as are required as per Dam Safety ACT. related 10 inaallation and

implementation of EWS, having sufficient funds for O&M, placing the required expenenced

stalf for operation at Dam and timelv and honestly adhering 1o the instructions of SDMA.,
SCDS & SDSQ. Even the required in ume information’daty abtaiming {romm mest of the Dam

authonties has becomie a challenge for State monnonng agencies As for av memtonng and
survetliance 1s concerned even with the very skeleton structure the SDSO 15 taking up the tasks
by putting best of efforts and i1s 1n continuous 1ouch with all dam authennes, concerned Disr
authoriiies and SDAMAS for providing the necessary assistance and support.

Further in the meeting Shri Harikesh Meena. Director {(Energy). GoHP stated that since afl the
dams 1n the Siates are of Hyvdroelecine projects hence every developer s more towards the
commereial nterests and the important safety concerns are being sidelined  Though after
enaciment of Dam Safety Act the SCDS and SDSO formed are taking up the tashs ot
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surveillance and monitoring seriously and in line with the provision o’ Dam Safety Act.
However for more effective functioning the SDSO nceds to be strengthened. As the top level
functionaries in SDSO are with additional charges and the middle and lower level functioning
posts are vacant. This 1s more important in a view (o have the regular moniloring and
surveillance of the CPSU owned projects for which otherwise the SDSO s Nauonal Dam
Safety Authority (NDSA) but the dams are in the stale and impactuiny the State

15. At last worthy Chief Secretary. GoHP stated that Dam Safety seems o be an arca wheretn
more attention & focus 1s requited in view of the current incidents reported wherein the
sudden discharge of water from the Dams have created devastation downstream which has
resulted in damage 1o the public & private property, agriculture produces, beside hampenng

the road nelworks sigmficantly.

He stressed that many dams authorities have fatled in

fulfilling their duties as specified under Dam Safely Act as the relevant provision under Dam

safely Act like sciting up of Early Warning Systems. Water release Guidelines. setitng up uf
fully equipped Control rooms at Dam site, having updated Emergency Action Plans, resen

or

operation manuals and all time conununication nctworks have not been effectively adhered to
as per CWC guidelines. Further the Dam owners across the state are yet o vamy oul

comprehensive Dam nisk assessments, which cannot be delayed more
16, As such 1n view of the detiled deliberations held as siated above the followng directions

imparted by Worthy Chiel Secretary. GolHP for immediate comphance

a)

)

cl

d)

)

Since 1 is the prme respansibility of Dam authority to adhere and unplement the
provisions as stated 11 Dam Safety Act. 2021, guidelines of CWC. 2015 and to act upon
the direction as imparied by other authonities such as SDAMAL SUDS and SDSCY
immediate show cause notices be 1ssued 1o all concerned authonties which have tadled
to comply the provision and instructions which n turn has lead io devastation in the
downstream area of dams. (Acnon by DoE)

In view of recent incidents occurred in Malana-{l Dam. Parbati-IiI Dam. Pandoh Dam
and Pong Dam. these four dams nceds specific investiganon A< such a  commutiee
headed by Chief Engineer (Energy), Dol: including head SDSO-HP. independent
appropriate level technical members from CWC, ADM level officer from respective
Distt. and appropriate level Dam Safety experts  {rom other agencies nay be
constituted. The committee wili inspect these four dams and based upon the mspection
and the relevant data and information will submit a comprehensive report o the Gost
The cost tncurred on rescue missions and the amount assessed for Jam related damages
and losses shall be recovered from the concemed dam owners  The concerned
Department will initiate the process immediately after receiving the claims. Concemned
DCs be asked o prepare damage and loss assessment reports tAction by DMC Dept,
Of Revenue)

Iniuate criminal cases against dam authorities, if the comphiances to the ipstructions and
the show causc notices are not adhered upon in time. Also it found responsible throush
the nspection reports as per above for four projects the criminal proceedings shall he
1aken up immediately. {Acton by DoF)

A good panel of lawyers be consulted and hired on the subject matter 1o Like up funher

legal course as shall be required. {Action by DoE)
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f) BBMB BSL project authorities be asked for nol maintaining the Baggi Canal and
putting up the inhabitants surrounded at risk.

g) The State owned dams to be upgraded as a role model w.r.1. effective implemeniation of
dam safety provisions within three months’ time. (Action by Dol:)

h) Swate Disaster Management Authority to analysc the violations under [Jisaster
Management Act despite dircctions to the concerned dam authorities on seiting up Early
Waming Systems. ( Action by DMC Dept. Of Revenue)

1) Directorate of Encrgy, GoHP to submit a proposal for SDSO swrengthening for more
clfective functioning w.r.t. monitoring and surveillance of all dams in the State. (Action
by DoE)

The meeting ended with vote of thanks to and from the chair.

A PP roved b}

(Prabodh Saxenua)
Chiel Secretary to the
Government of [limachal Pradesh

Endst. No. Rev (DMC) (F) 11-45/2020-CB Dated Aupust. 2023

Copy forwarded for information and necessary action {0 all the partucipants of the meeting

It .

[ L \ )'.:’
(1. O, Ranhy
Dircctor-cum-Spl. Scey. {RRev-DN)
Ciovernment of Himachal Pradesh
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Annexure-A

List of the Participants

Sh. Onkar Chand Sharma (JAS). Principal Secretary {Rev-DM).
Sh. Rajeev Sharma, Secretary MPP & Power.

Sh. Sanjay Kundu, DGP, HP.

Sh. D.C. Rana ([AS), Director-cum-Special Secretary (Rev-DA).
Sh. Harikesh Mecna, Director Energy.

Er. D.P. Gupta, CE (Energy) DOE.

Er. Deepak Jasrotia, Dy. Chief Engincer DoE.

Sh Vijay Singh. IT Coordinator, DM-Celt.
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i g \-E,}_ Q T%‘ﬁ Office of Deputy Commissioner.cum-Chairman L
A (L\ & !—.\ District Disaster Management Authorlty, Kullu, E
| ,‘~£_,-» /_" Phone No.:-01902-225633. 1077, Emnll [d:-ddma-kul:-hpanic,in ’ 2
‘-. “:i;' e 1 N --v'r-_!!'
From ° é
The Deputy Commissioner, g
District - Kully, 1.p.
To

The Principal Sccerelary {Revenuc) to the
Government of Himachal Pradesh.

No.: -43Y4 /SK(DM) Date Kullu the 05t Octaber, 2023

Subject:  Regarding the recommendations of the Committee for river

basin changes in District Kuliu, H.P.

Sir,

This is with reference to your esteemed office Motification Mo. Rev-
DMC-F(2)-2/2023-Monsoon-L  dated: 279 July 2023 regarding the
consutudon of a committee to visit certain habitations/areas vulnerable to
flooding in the future

It 1s submitled that commitiee has diligently conducted field
visits and comprehensive assessments in the district of Kullu, focusing on
river basip changes. Enclosed herewith, piease find the detailed field report
alang wif-ﬂ‘ specific recommendauons, as per the committee's findings

The report provides a thorough analysis of the present cundition
of the river basins in the districl, particularly focusing on chunges in the
course of the Beas, Parvati, Sainy, und Tirthan rivers. The document alsa
includes short-term and long-term measures recommended by the coammittee
o protect vulnerable habitations and areas from river erosion and potential

flooding in the fulure
This is for your information and further neeessary action, please.

Encl. as mentioned sbove

Yours fai{hfull)'.
e
P ‘l;’ q,-
(Ashwanl Kumar) H.A.S
Additional District Magistrate
A -cum-CEQ, DDMA Kuliu.

Ends. No,: - g5 /SK(DM) Dated: 05.10.2023
A copy is forwarded (o:-
1. The Dircctor-cum-Special Secretary {Rev.-DM) to the Government of
Himachal Pradesh, Shimla-2 [or information, please.

f

-
<
G (Ashwan! Kumar) H.A5
Additional District Magistrate
-cum-CEQ, DDMA Kullu
< oo
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AMITTER FOR RIVER BASIN

RECOMMENDATIONS OF THE COWM )
CHANGES IN DISTRICT KULLU, [LP. (C]

PRELIMINARY REPORT
INTRGDUCTION:-

i is year charectenzed by
Mimachal Pradesh witnessed o severe monsoan season fhis year \

: . " - .. i snscon has
massive landslides. slope filures. rock(alls, cloudbursts, and [Tash Noods. This monso i

; i ienci ionili igher rainft an the
been unusually intense, with most arcas expericncing signilicantly higher rainfall tha

average. The continuous heavy rainfall reduced the land’s moisture retention capacity 1o its
minimum level, while the water levels af the rivers reached all-time high Nood [evels. The
period from 7 ta 15" July saw particularly devastating Noods in Himachal Pradesh, followed
by additionat spelis of heavy rain in August. The cumulative damage and losses have pow
eaceeded INR 12,000 crares. District Kuliu has heen the worst affected. with widespread
devastation in the entire Kullu valley. What makes this year's floods unique is that not only did
the River Beas flood. but its tributarics, including the Parvati River, Sainj River, and Tirthan
River, alse experienced flooding. This unprecedented phenomenon resulted in record-high
Mood levels Tor the Beas River, causing extensive damage 1o road infrostructure, bridges,
riverine habilations, and agricullural lands. Consequently, o specialized study of the Beas River
basin 1s necessary to assess changes in the river's course, vulnerable habitauons, and mitigation
measures. Accordingly, the Gavt. of 1limachal 'radesh has constitwted a Commirtee of the
following members:-

1. Clieel Engineer. Jal Shakii Vibhag, Zonal OfTice, Mandi
Representative of Dircctor 11T Roarkee
Representative of Director GSL Chandigarh

ADM Kullu-com-CEQ DDMA Kullu

tn & e s

. Sh. Gauray Sharma, Geologist. Directorate of Indusiries

TERMS OF REFERENCE:-
The committee's tenns of reference include:

. Assessing the current condition ol the Beas, Parvati. Sainj Rivers in Kullu Distrigy
regarding changes in course post-Noading and identifying vulnerable habitations/are s
for future floodmg,

2. Recommending shori-term measures. il necessary, 1o prolect these vulnerble
habitstions/arcas from river erosion and future Nooding.

3, Proposing Jong-term measures. including o steategy for nuciivning mining leases in
these rivers, o minimize damage in future flooding events.

1
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Phe comminiee Tas vondin ted a field vasit of the over Bea Panvate Sane I

0 L 1ty . . . . H 1
ondated 7 ang & September Doy e Hchd visin, the ¢ enptiee mombur s rated il the

: . N SR S M1
lowatione whiore tiver cottesy tas been o laeged Dy ash it Lo, e conim lee [SLLALY

A the vudnerable fabiations oo, which fase beeeme splncable tar luture eed ny -

N - . TR
detals ot the places iated alose with phatomaphs ae caclosed os Annexim \

KFY OBSERVATIONS:-

. . : g ural
* The mveibed of the Beas River is veny wishe and ehunge in oner oour ¢ s a0t

Phenemenon duning Neods,

*  The tsamation ol isLids has been o dominant [aclor for nver cour-¢ changes. Thesue
has been studicd in past by CWPRS through model studics.

+ Ia some places the river course changes can be anbuled 10 vanous ypes of fuman
ICA CRLIOnS Wn 1 e.. ¢ protection walls enwroachment cle.

« In many places. the river course change has been seen in the puial of contluence too
wherein the primary facior is deposit of huge debris and boulders by the tributary
stream.

+ 1ke protection works for the National lnehsay, twards rser side and mountain sids

have heen severely damaged at seserad locations

RECOMMENDATIONS:-

Hased on the Neld visits and close observations of the sites, the cammittee is ol the view that
varives siructural and non-straciural inierventions are reguired (o Le undertaken o protect the
yulnerabic sites which are as follovs:-
Lo the resoranen of Natieral Thehway and vther miger roads shouh) be done amied:at L.
alter conducting proper studies on behavioral patern ol the river Beas, its hy drolosical
analyars and road engineering techimgues,

2. Thealiermate highways of conectivity between ditleremt placed shoukl be restored g

strengihened. These alternaie roules have proved theie utility o the past and 1o

presenl Crinis,

3. tmmediate structursh mtervemions are cegoiied Wobe dadertaben i the by o

. - . " 1 - ‘ . » . » - P
wineh s e become Tughly sudierable due v nser coggae change md losdie:

4. lherequred strectial mtersentions shoubd be done inmiediate uid Cotpcted ol
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cer the channefization snd tver bapnap is tequingd fo be dose st oot e -_II ?
that the ever bed tevel has raised in nuny Tocations due o continuous depost ol ebriy r
Bl b o gy vear The repontobthe € WPRS need to ke sl eove B
L e U e athial P i sk I
b s teeemmended that, sate pervt should onmnkite a comprehensie /Gver red @ae ‘
Peroy under the provisions of Disasier Managoment Act-2005 gid lay dewn preper o
PMecedure Loy Sredging o rivers stcientificatls watly minomnm barm Lo e s
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. . . . Yyl
A s mnbigation measure. it s recommended that river trainning works o most vulacrahlo

“ies should he undertakien immediately after the rareat ol moisewit. Lo suci Jocatans

]
, . . - If
the rochs, boalders, debris ete. cxtracted Sfum the river course should be gaee] for 1

rretcion of its Banks and habibanons,

& The demarcation ol prohibited and restricted Zanes cottespombing o ilie 75 and o

soars [Laod Irequenes hines tor the 1w gl Rivers, oy line win the watid ot ot
EIPAY Y _l'llth'“I"lL"" should by

aduniaken o by e any e e the naer

cencrsiem due o developuent, o~ a Lo -tenm meianre

Shiart Term Measnres

i Phe cevenue depariment e ntiiies the actoal cone ot oy S chatn o planne :
Wworeclam the band can gone i

3 Che Yt 1. should e marked o dilterent PUHILG OO0 SO UG o vhene 1 P H
IO TCRTY Y B!

3 Thedgma obthe depes.ts m the course ol nver o be done 3 lird oo (g -

J Lae materal obtained om dredgmy should e alaod abtlg 1 el g e,
check the erosian ol baphs, !

Long Lerm Medasares
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Annexure —“A”

Field Report of (he Committee to Address Impact of
River Course Changes and Flooding

Introduction: The committee was canstituted in response to the significont losses incurred due
to incessant rainfall between July 8% and 1 1%, 2023, amounting o a dircet loss of Rs. 1200
Crore across the district. The heavy precipitation during this period resulted in various rivers
changing their course, posing a threat 1o habitation and muking certain arcas vulnerable ©
future flooding. This (ield visit aimed to nssess the impact of river course changes and flooding

and recommend shori and long-term measures w miligatc these risks.

Field Visit Locations: The commitice visited multiple critical points in the affected areas.
including;

I. Kalath: Coordinates: 32° 14 41N, 77° I1I'27T" E
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6. 15 Mile Bridge: Coondinates: 12° D8 13N, 7770971274 ;}5/'
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14 Mile lnner Colony: Coordinales 32° 06" 47"\, 77° 08" 50" i
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8. Pathkuhal New Sabzi M i BENNRI (D
H . . Mandi. Coeidimates 32708 007N 7707 1R ?é
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10, Raison Bazar: Coordinates:

30005 26°N. 777 07 8" E
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13. Dobhi VI'O Raison Nenr Shirar Resort: Coordinnics

S320 060 47N, 77708 3070,
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LG, Kais, Villape Sealnge: Coudinates: Uatitade 32, 008999, Tongatude 77. 151047
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The cammitice ohserved and assessed severy

e ary Points Visited:
Summary of Critienl Foint arvoli, Sainj. and Jibhi rivers. Below are the key

vulnerable points along the River Deas, P
findings and recommendntions for each lbendion:

Location 1: [Below Village [hreunn (Manikarun) neat Hurlsan Project (I;
Coordinates: 32°01M6"N & 77°21°05.

s,

_“"@ g;’w,.» "*«?KJ A

= - ﬁ:!"'

ot AP e --Le“f---

Sthort Term Mensure: Gabion structure for toe protection 1o Jetiy sinking process
Long Term Measure: Soil conservation with drainage arrangement around the vilkaee
for runofT is suggested. Structurn) work is not feasible due to topogmphical constrnings

and Jarge sinking mass,

1500,
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Lacating 3. i
ion 2 Manikar
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Short Term Measure: Removal of farger bowlders from the center of the waterway
during lean periods. There is immediate necessily of embankment protection on Right
bank of River Parvati as the construction of protection wail is possible only 1 lean
discharge period i.e. October to January month.

« Long Term Measure: RCC Cantilever or Counterlont structure For emrbankment
protection.

Location 3: Choj Coordinates: 32°01'017N & 77219 l"‘“[
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o  Short Term Measare: Ulewr e watersay o Choj Nalla up o 100 micters e the
contluence pont with River Parvai

«  Long Term Measnre: Tmplement rver g wiessures Tor Chod Nallaly and s
conlluence point.
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< Short Term Measure: Gabion embankment,
Lonpg Term Measure: ROU Cantilever or counterlori wall and river training work af

e upstream of Kasol camp.

Location 5: Kagugly Coordinates: 327700°35°N & 7717307
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l:nczllinn &: Bhunter (Confluence point of River Beas and River armati)
Coordinates: 317 SVIIN & TT ORS7
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Loeation 8: Sarwari
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- Short Term Measure: Gabion wabls or PCC wall for toe protection o e tiglit danh.
mechanical dredging of the riverbed, and iamoval o 1o,

» Long Term Mensure: Implement embankinent protection with RUC and apran trom
the confluence point of Sorward mallo with River Beas 1o S TP Ddah
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+  Boudnli Matn:

N-310-46721 00 12770 18°-50.87 |
Nature of damage: Agriculture Lamd, Residentiol lildings damagred (Sainj Khad)
Lenath of protection required: 210 meters —
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+  Sainj Market;
N-31046716.5" E-770-18°-33 67
Nature of damage. Resrdential Public ropenty damaged (Sainj Khad)
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Nature of damage: Agriculture/[orticulure Land damaged (Sainj Khad)
Lengih of protection required: 480 melers
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Nature of Jamage: Public Property d
Length ol protection required: 220 meters
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Location — Dari

NITAR I 170

Nature of damage: | rasion of agriculiural land and liquetoction of soil. q
Length of protection requited - S50 meters 9
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Location - Kalurap:s (Tirthan River)
N 31%38 453" L 77920 507
MNature of dumage.  Lroston of agricullural land and threat to privaie properiy

Length of protection required - 64U meters
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Canclusion: The commitice has made
recommendations for cach critical foc

arcas from river crosion and future {looding.

{Ashwitni Kumar) Member Seeretary
Additional District Magistrae-cum-
Civef Eaceutive Office. DBMA Kullu, 11.1,

delailed assessments and provided short and long-term

ation visited. These measures aim 1o profect vulnerble

(Upen:]ér ity ¢ irman
Chiel Engineer, Jal Shaat Vibliag,
Zonal OMiee, Mandi, (LP.
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As you are aware that devastaling, floa og u
National Highway from Mapall to Mand] at many |
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was sohigh that'at many locationg .cor‘hpléye Tﬂ%h
Lo/ from Manali was lost, ! '
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Annexfure-B-

| e S rordm wnferEy
D gt st nﬁvmftrfgm'}’ !
Natlonat Highwayt Authorityjof india

MHISTAY OF AOAD THANSPORT & pgiviA+d

b2
] f.

October 31, 2023

+ g
H H oy

I

puly in Himachal have damaged the
, o?tk‘ﬁs and-the impact of River on NH ;
wily Wras washedlawdy and conrctivity. .-
1 ) b

' | r £
. :

t t+ ’ :
was seen that at many locations the MNH .iwaé overtopped by flood water sven
though it was designed fof Highest Flood Level K’Hﬂ_ﬁ ‘Yecarded. 1t wias reperted that De-

silting from Riverbed couldrt'be taken upiin redentipad
the River. The problem gqt aggravated In; rece(t ﬂ%p
boulders have deposited or the River bed and many L
due to tus River has got diverted
If these boulders are not removed from the Rivet heti'h
in moderate flood In Beas River, the Riverswill feirthie
Hon'ble Minister of Road Transport & Higtwaysdo fign
t Hon'ble Chief Minister, HP that De-Siltin fmgx:memv@
Govt. on priority to avoid Hirther damages to N T

T T T

3. Irequest you to Kindlly direct the concerngd tp;t

silting/ dredge miateriat in-highwiy constrliction so,t

A

past leading to the rise in bed level of
dl; of July wherein;.!arqﬁ_ rumba pf
puyder Islands have been formed ang
towards the NH and i continuously damaging the NH.
t'héfore the next monsoon, then even

mage the NH. Duning the visit of

i on 1= August, jt Was requested |
r bed should be done by the State

——

may also be framed for yse of.d

t further damage to'the Natidnal
Highway is avoided. ! ' D I .
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Shn Prabodh Saxena ..
Chlef Secretary ! ' ot
Government of Himachal Pradesh : oy ’
H P Secretarlat, Shimia - 171002 Co
cs-hpidnic in ' " \ l
R T
. fon
v I i J\l f';l! l
% 2'9:1.

Yourr\s sincerely,
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(Santoshﬂnr:u tad.v)
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NHAl, G-586, Ssctor.

Tel.: +91-11-25{l76503, Fay : +B1-11v25093605. E:c
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' National H1ghways Author:.ty of Indla
{MInistry, cf Road T oo ! s g Ay e af e J
foaal @)-n 30010 Bagla Mo 71 Lo B 1 TR PO o
Email: mandi _ nha of |, po_Tang pruik@nal com Phone: 01505-21€253 (6 3
NHAI/PD/PIU-Mandi/2023-24/Misc/05/ 7 1 ., January 2024

To,

Regional Officer,
HPPCB, Regional Office,
Mandi (HP)

Sub: ™ Compliaiice of Order dated 09.10.2023 passed by the Hon’ble NGT in OA no.
610/2023 titled Sugandha v/s Ministry of Road Transport and Highway: regarding.

. Ref: - (i} NHAI/PD/PIU-Mandi/2023-24/Misc/05/2067 dated 11.12.2023
j (i) Joint Site visit on 28.12.2023 (reference letter - No. /Mandi/EE/(OA HNo.

610/2023)/2023-2288-92 dated 27.12.2023)

- Sir,
Reference is invited to the cited subject and continuation to the reterred

————letter folowing-issubmitted-foryourkind-infarmationand-necessary action please:—- ——— —

a) The finished road level (FRL) has been designed and executed at
stipulated height above from High flood level {HFL) as per provisions of
relevant IRCs guidelines / MoRTH Specifications.

b) It is to mention that no deviation has been reported or came to notice
on executed alignment from approved atignment.

2. For necessary action please.

{Varun Chari)
Project Director

| CC : - Regional Office, NHAI, Shimla, HP.
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BEFORE THE NATIONAL GREEN TRIBUNAL AT NEW DELHL

T FUVOCATS o - /bt/l
T2 e s, 25 LA. No. coeevenne
bI @ in
S et 0.A. No 610/2023
Sugandha
.......... Applicant
Versus
Ministry Of Road Transport & Highways
........... Respondent

KNOW ALL to whom these presents shall come that I, Anil Joshi, Member
Secretary, HP State Pollution Control Board, New Shimla

Do hereby appoint Sh, Vaibhav Srivastava (hereinafter called the Advocate) to be
my/our advocate in the above cited cause and authorise him:-

To act, appear and plead in the above noted cause in the Court at approved fee of
the Board;

To sign, file and present pleadings, appeals cross objection or petitions for
execution, revision, restoration, withdrawal compromise or other petition, replies,
objection or affidavit, other documents as may deemed necessary or proper for the
proper prosecution of the said cause in all stage.

To file and take back documents to withdraw or compromise the said cause or
submit to arbitration any difference or disputes that may rise touching or in any
manner relating to the said cause.

To take out execution proceeding; to deposit draw and receive money and grant
receipts therefore, and to do all other acts and things which may be necessary to be
done for the progress and in the course of the prosecution of the said cause.

To appoint and instruct any other legal practitioner authorizing him to exercise the
power and authorities hereby conferred upon the advocate whenever he may think
it to do so;

And [/we undersigned do hereby absolute bind myself/ourselves and confirm that
all acts or steps taken by the Advocate or his substitute in the above cause shall be
as good and binding on me/us if they were my/our own acts and deeds and they
shall in all ways be absolutely binding on me/us.

IN WITNESS WHEREOF 1/we have appended our signature to these presents on

this. llal «dayof Mty 2024

\!&/M/"“ g“ b szQ/ Client.

Advocate, Member Secretary, ==,

[=p T

HP State Pollution Condrol Boag -
Shimla
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